The Bills of Lading Bill, 2024

THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Sir, I beg to move:

?That the Bill to make provisions for the transfer of rights of suit and all liabilities to
the consignee named in a bill of lading and every endorsee of a bill of lading, to
whom the property in the goods mentioned in the bill of lading shall pass, upon or
by reason of a consignment or an endorsement, and for matters connected
therewith or related thereto, be taken into consideration.?
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SHRI SARBANANDA SONOWAL: Sir, today we are bringing this Bill, which is very
much important for our shipping sector, particularly to enhance the trading and
commercial activities, and also to have better understanding of the Bill. That is why,
let me take this opportunity to enlighten this august House about the Bills of
Lading Bill, 2024 being taken into consideration.

The Bills of Lading Bill, 2024 seeks to replace the pre-Constitutional Indian Bill of
Lading Act, 1856. The Indian Bills of Lading Act, 1856 provides for the transfer of
right of suit and all liabilities to the consignee named in a bill of lading, and every
endorsee of a bill of lading to whom the property in the goods mentioned in the bill
of lading shall pass, upon and by reason of a consignment or an endorsement. The
said Act deals with specific aspect of rights and liabilities emanating from the
transfer of a bill of lading to a consignee or an endorsee.

The bill of lading is a legal document but not a contract. It is only evidence of a
contract. Rights and liabilities provided for under this law are not directly
emanating from the contract but from the transfer of the evidence of contract, that
is, the bill of lading. The repeal and re-enactment of this pre-Constitutional law
would serve two important purposes. This is very important. Firstly, as an
independent, democratic, modern nation, in the 76™ year of having become a
republic, and also the fastest growing major economy of the world, it is essential
that our laws reflect our distinct identity, &1 <l 3if@dr, AE-WIfSHAME, without
remaining stuck in archive colonial mindset. In line with the Government initiative
to do away with the pre-Constitutional laws, more than 1500 such colonial era



legislations already stand repealed. This law was also examined elaborately to
assess the need for its repeal. It was concluded through extensive stakeholder
consultation that the legislation is highly relevant for India?s maritime trade.

In the Bills of Lading Bill, 2024, there is a new provision which empowers the
Central Government to issue direction for carrying out the provision of the Bill,
which has been incorporated to ensure that the provisions are easily implemented.

Further, the repeal and savings clause added in the Bill while repealing the 1856
Act will also ensure that any action taken in line with the provisions of the repeal
statute are legitimised as long as they are not in contravention of the provisions of
the new law. Hence, it is being introduced as a new legislation incorporating
standard provision found in all modern laws drafted in India. This would serve the
important purpose of ensuring effective and smooth implementation of the new
law. It will enable ease of understanding and also facilitate ease of doing business
in the contemporary global maritime sector.

Since the essence and spirit of the new legislation being considered today remain
unaltered, I would not like to elaborate further and would request the august
House to consider and pass the Bills of Lading Bill, 2024.

Thank you, Sir.
HON. CHAIRPERSON: Motion moved:

?That the Bill to make provisions for the transfer of rights of suit and all liabilities to
the consignee named in a bill of lading and every endorsee of a bill of lading, to
whom the property in the goods mentioned in the bill of lading shall pass, upon or
by reason of a consignment or an endorsement, and for matters connected
therewith or related thereto, be taken into consideration.?

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): Thank you, Sir for giving me an
opportunity. At the outset, I would like to thank my party, the Indian National
Congress Party and Leader of the Opposition Shri Rahul Gandhi ji for providing me
an opportunity to express my views and articulate on the Bills of Lading Bill, 2024. 1
would also like to thank you, Sir for allowing me to speak on this Bill.

This Bill has great ramifications and consequences on Lakshadweep, my
constituency, because unlike any other State and Union Territory in the country,
this Bill directly affects Lakshadweep. Transportation of most of our goods is done
from the mainland. They are imported from the mainland to Lakshadweep.



Beypore Port and Mangalore Port are the two major ports from where all the
goods are transported to Lakshadweep whether it is public distribution system,
essential commodities, essential items or construction items.

I would also like to mention here that in our territory, there are no railways or
roadways. We are totally relying on shipping. Shipping is the lifeline for us. In the
passenger ships, we are transporting goods along with passengers, and there are
exclusive barges which are transporting the goods from the mainland to the
islands.

Sir, Lakshadweep is a Scheduled Tribe area under Scheule V of the Constitution of
India. It has been granted the status of Scheduled Tribe area because of the social
and economic backwardness and geographical isolation from the mainland.

Sir, my point is this. When these passenger ships and exclusive barges have been
earmarked for transporting, why are all the ships not plying at the moment? There
are five ships which have been under the possession and ownership of
Lakshadweep Administration, and being a Union Territory, it is directly under the
Central Government.
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FHAITe gfRfaés ud ¢fEn & fog ag agd 5= € f you have a very convenient mode
of transportation. Unless you do that, it is very difficult to have ease of business
and you cannot have commercial or trading activities.

Sir, the objective of this Bill is to regulate the carriage of goods from any port in

India to any other port in India, or from any port in India to any port overseas. sfgar
# U UiE & g Ui doh S & foig, fear o forelt ot & fadar & forelt oid aer ST i ufekan
Pl A[ete A & g 39 SRS ottt amar war @ | ag saran mar o1 fh o 1854 & &g al,
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8, I8+ gqh! fohar AT | ITH gexMd haRiF 8, including contracts, training contracts,
carriers? perspectives, transporters? perspectives. All of these are regulated and we
follow the international convention, the Hague Convention of 1922 -- which was
amended again in 1978 -- which was called the Visby Rules. It is also called the
Hague Rules.

Sir, through you, my humble suggestion to the hon. Minister and the Government
is this. In order to do the ease of business and to add commercial and trading
activities, you kindly ensure that there are passenger and cargo movements, and
running of the ships is also important. 39 g &t f&=7 T T W&, t it is like an
expense and expenditure on the Government.
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because you will be able to generate some revenue out of it. You have just tied up
these ships. It is not running. So, it is basically a white elephant for the
Government. Therefore, Sir, I would request, through you, that ease of doing
business and commercial and trading can only be boosted and the commercial
activity can only be motivated by making more of transportational facilities to the
islanders and # 3Mud "R W€ & fog there was a proposal to have a bigger port.
That port is also coming directly under the Minister. This is incidental to this Bill.
Unless you have a good port, you will not be able to transport goods and the
carriage of goods will be difficult. 9uR Ui¢ &g uer gam & | I request you to kindly to
take it up with the Laskwadweep Administration and request a proposal from their
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SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): Thank you hon. Chairperson Sir
for giving me an opportunity to speak in this August House relating to the Bills of
Lading Bill, 2024 which was introduced in the Lok Sabha on gth August, 2024.

This Bill seeks to replace the Indian Bill of Lading Act, 1856. The Bill provides a legal
framework for issuance of a Bill of Lading. In simple words, this is a Bill which
refers to document issued by a freight carrier to a shipper.

The bill contains details such as type, quality, condition and destination of goods
being carried. The Bill states that a Bill of Lading is conclusive evidence of goods on
board. It grants all rights to suits and liabilities regarding the goods by the receiver
as per the bill of lading or any third party to whom the receiver may transfer
ownership of goods. The Bill retains all provisions under the Act. The Bill adds that
the Central Government may issue directions for carrying out the provisions of the
Bill. Further, this is a legal document issued by a carrier to a shipper detailing the
specifications of goods being shipped essentially acting as a proof of shipment and
the receipts for the cargo and is crucial for international trading in India where a
significant percentage of cargo is shipped overseas using this document. However,
precise data on the exact percentage of cargo shipment in India solely relying on
Bills of Lading is not readily available.

The Indian Bills of Lading Act, 1856 (the said Act) was enacted to amend the law
relating to Bills of Lading with a view to address two broad aspects, such as
transferring of all rights in respect of the contract contained in the bill of lading
along with the property to the consignee or endorsee of the bill of lading; and
ensuring that a transferred bill of lading in the hands of a bonafide holder be
treated as conclusive evidence of the goods being laden on board.

So, though the substantive aspects of the said Act continue to remain relevant,
being a pre-independence statute, it is imperative that the provisions of the said
Act require to be revised without changing the substance or spirit of the said Act so
as to bring in line with modern legislation in order to facilitate simplification and
ease of understanding.

Further, a new provision is proposed to be incorporated to empower the Central
Government to issue directions for carrying out the provisions of the proposed
legislation. An incident had happened in Paradip Port in 2009 in Odisha. One
Mongolian vessel, MV Black Rose? carrying a cargo of 20,847 metric tonnes of iron
ore and 920 metric tonnes of furnace oil, sank near Paradip Port under mysterious



circumstances. Actually, it was engaged in illegal transportation with forged
documents. The owner of that ship is not known to the Government till today. It
happened when Congress was ruling the country.

At that time, I was the MP of Jagatsinghpur Parliamentary Constituency. When this
incident happened, the then Government of Congress could not trace out the
owner of that ship and till today it is under investigation. That is why this Bills of
Lading Bill is required.

Now our Government of India, under the efficient leadership of our beloved Prime
Minister, Shri Narendra Modi ji and the Shipping Minister, Shri Sarbananda
Sonowal ji, has taken so many steps to carry out business relating to sea. I would
like to mention here that Odisha is enriched with so many minerals, like iron ore,
manganese, coal, and so many other minerals are there. Our coastline is around
480 kilometres from Ganjam to Balasore. So many ports have been established
here like Paradip Port, Gopalpur Port, and Dhamra Port. So many ports will be
established all over India by our Government. So many ports are going to be
established in Odisha by PPP mode of investment.

I would like to just reiterate that India has a fleet strength of 1,526 vessels with a

total gross tonnage of 13.75 million in 2023. During the last one year, six vessels
have been added to the fleet. Available data points to the fact that approximately
95 per cent of India?s total cargo is transported by sea. It means that a vast
majority of cargo shipments in India is done by maritime transport. This translates
to around 95 per cent of the country?s EXIM merchandise trade by volume being
moved by sea.

In this context, I would like to say that by this Bill, our Government has decided to
enhance the business by sea route so that it can strengthen our economy. There is
a target that our economy will be more than five trillion dollar and we have already
reached the 4.4 trillion-dollar economy.

We are going to become the third largest economy by 2047. In this context, our
Government has taken efficient steps to promote business relating to sea route, so
that our country will become a developed nation by 2047. It is an appreciable step
taken by the Central Government. I would again like to reiterate that our beloved
Prime Minister and our Shipping Minister have taken this Bill in a way that will
enhance and strengthen our economy in future.

Thank you.



SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, on behalf of All India Trinamool
Congress, I rise to speak on the Bills of Lading Bill 2024.

Sir, the Bill being brought by the Ministry of Ports, Shipping and Waterways
contains several problematic provisions that could seriously harm the interest of
shippers, traders, and stakeholders. Instead of improving maritime trade, the Bill
increases Government control, reduces transparency, and creates scope for
commercial fraud, all in the name of legislative modernization.

One of the most alarming provisions of the Bill is found in Section 5 which gives the
Central Government ultimate power to issue any direction it feels necessary to
implement the Act. This means the entire authority over maritime shipping will now
be controlled by the Central Government, leaving no space for State Governments,
traders or industry stakeholders to influence policy-making in coastal regions. This
provision clearly reflects an attempt of centralizing power in the hands of the
Central Government. It also allows the Ministry of Ports, Shipping and Waterways
to intervene in any shipping transaction without any valid justification, violating the
principle of cooperative federalism, and reducing the autonomy of shipping
business and traders.

Another extremely dangerous provision is found in Section 4(1) which legalizes
commercial fraud. According to this provision, even if the goods have not actually
been shipped, a fake bill of lading can still be considered valid proof of shipment.
Such a provision would also open doors for smuggling, black market trading and
international money laundering. Small traders, especially exporters, would be
highly vulnerable as they could easily be defrauded without any legal remedy. This
provision also significantly damages India's trade credibility as international
companies may refuse to conduct business with India due to the increased risk of
fraudulent transactions.

Sir, the Government has repealed the Indian Bills of Lading Act 1856 without
introducing any significant improvement to maritime trade, except for centralizing
power under the Ministry of Ports, Shipping and Waterways. This is merely a ploy to
introduce unchecked Government power over maritime commerce.

Another extremely unfair provision appears in Section 2 of the Bill, which states
that all legal and financial liability for any dispute or contract breach will
automatically fall on the consignee, a person receiving the goods. Sir, this means



that even if the shipping company or the seller is at fault, the consignee will still be
held legally responsible.

This is extremely unjust, especially for small businesses, SMEs, and exporters, who
may end up paying heavy penalties for mistakes they did not commit. This
provision discourages smaller companies from engaging in maritime trade. It also
completely ignores consumer protection as the Bill offers no legal remedies for
consignees who receive faulty, incomplete, or fraudulent shipments.

Sir, another major flaw of the Bill is that it does not regulate freight charges. The
shipping lines, freight companies, and consignment agents often increase freight
charges arbitrarily, especially for small businesses. The Bill does not set any
regulations or price caps which can massively affect small and medium-scale
enterprises as they will struggle to afford shipping costs.

Instead of supporting small businesses, the Bill appears to protect large shipping
corporations, allowing them to charge any price they want without Government
regulation. This would further push small businesses out of maritime trade,
weakening India's domestic market. The Bill exhibits a clear pro-corporate bias,
offering no protection to small traders or exporters.

The Bill gives the Central Government complete power to control shipping lines,
manage shipping documents, transfer ownership of goods, and interfere in private
maritime contracts. It could also use this power to manipulate trade for its own
political or economic interests or target specific businesses by obstructing their
trade. This will significantly harm India's Ease of Doing Business rankings, as
businesses will have to operate under constant Government interference.
Additionally, this paves the way for political favouritism, where only a few selected
companies may receive special treatment from the Government, while others may
face obstacles in their shipping operations. The Bill provides no role for State
Governments in regulating maritime trade, despite the fact that they have a direct
stake in port infrastructure, employment, and trade revenue. Excluding States and
undermining local governance will severely impact local economies and port
revenue generation.

The vague and open-ended language of the Bill also increases the risk of
corruption in maritime trade. The Bill creates three major loopholes. Firstly, Section
4 allows fake bills of lading to be legally accepted, even when no goods have been
shipped, making commercial fraud easy. Secondly, Section 5 gives the Government



unchecked power to interfere in shipping contracts without any valid reason.
Thirdly, Section 2 shifts all legal and financial liability onto the consignee, even if
the fault lies with the shipping company or the seller. These loopholes will
encourage massive corruption, large-scale smuggling, and fraudulent trade
practices. It will destroy accountability in maritime trade and make it easier for
illegal activities like smuggling and money laundering to thrive.

Sir, the Bill also creates confusion and uncertainty in international trade. Foreign
investors and shipping companies may feel hesitant to do business with Indian
traders because the Government now has the power to make sudden policy
changes or interfere in trade contracts. This could damage India's reputation in
global trade and may even lead to trade restrictions, penalties, or sanctions against
India for not following international shipping standards.

The Bill also fails to modernize maritime trade by completely ignoring digitalization,
making it harder for India to keep up with modern global shipping practices.
Modern maritime trade also requires arbitration frameworks or mediation systems
to resolve conflicts efficiently which are clearly absent here.

The Bills of Lading Bill, 2024 is not a progressive legislation aimed at modernizing
trade. Instead, it is a blatant power grab by the Central Government to centralize
maritime power.

Sir, I would like to mention here that the Haldia Dock Complex is connected to
National Waterway-1. The port is connected with the riverine ports of Bangladesh
and Indian State of Assam by National Waterway-97, Sundarbans Islands
Waterways and Indo-Bangladesh Protocol Waterways.

I would like to draw the attention of the hon. Minister for Ports, Shipping and
Waterways. Every day more than 100 large cargo ships come from our
neighbouring country Bangladesh to India for trading purpose by using the
waterways of Sundarbans. These cargoes cross several rivers around the
Sundarbans delta like Muriganga, Matla, Thakuraen, Vidyadhari, Piyali, etc. leading
to soil erosion and thereby causing severe damage to the river embankments of
entire Sundarbans area. Agricultural lands and ponds are getting polluted and
becoming infertile, and mud houses of the residents of Sundarbans are being
damaged by saline water which passes through the broken embankments. The
most alarming thing is that many islands like Kumirmari, Satjelia,
Chhotomollakhali, Amtoli, Mousuni, Ghoramora, etc. are becoming vulnerable,



struggling to exist due to heavy waves that hit and submerge the islands during
the movement of large cargoes. Moreover, the rising sea levels caused by climate
change are also worsening the situation.

To protect our Sundarbans and residents of the area, our hon. Chief Minister
Mamata Bandopadhyay has sanctioned an amount of Rs.27 crore for construction
and repair for the embankment of Sundarbans area. I would also like to request
the Central Government and the hon. Minister, who is present here, that either the
trade should be conducted by road transportation or the Ports, Shipping and
Waterways Ministry should provide financial assistance for maintenance and
construction of river embankments of the entire Sundarbans area. Thank you, Sir.

DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Thank you very much, Sir, for
giving me an opportunity to speak on the Bills of Lading Bill, 2024. T would like to
thank the hon. Minister for naming it as the Bills of Lading Bill, 2024 instead of
calling it some Hindi name, which would not have been found easy for us to
understand or even comprehend.

I was also trying to check the dictionary for some English words, and I was
surprised to find that for several words like computer, mouse and all those things,
the actual translation in Hindi is only transliteration. They call the computer a ?
computer? and the mouse a ?mouse?. Probably, for the Bills of Lading, there is not
an appropriate word in Hindi. Maybe, I do not know, and they may explain it when
they give a reply about this.
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DR. KALANIDHI VEERASWAMY: I should then thank the hon. Minister doubly that
they have not changed the name from English to either Sanskrit or Hindi.

I would like to say that maritime trade is not something new. Maritime trade has
been here in India, especially in Tamil Nadu for several centuries. You have to
remember that the Kingdom of Cholas was one of the tallest kingdoms at that
point of time. It is very much underscored in the Indian history. We talk much
about the kingdoms in the north, about the Chalukyas and other dynasties. But the
Chola dynasty was one of the largest dynasties because they had one of the
biggest maritime routes. When China was having the Silk Route, we had probably
something like a sea route which was connecting Tamil Nadu to several parts of the
northeast and even up to places like Greece and Persia. We have archaeological
evidences, which show that these Cholas were doing trade where Indian artifacts



have been found in those countries and their artifacts have been found in Tamil
Nadu.

Sir, at this moment, I would also like to mention that Tamil Nadu has broken a
historical record. Where everybody used to say that the Iron Age was only about
1200 BC, recently there has been a finding in one of the archaeological sites in
Tamil Nadu where they have dated back the Iron Age to 5450 years ago, that is,
about 3450 BC. I would like to mention that our Chief Minister has immediately
announced this whereas it is sad that the Union Government, neither the Prime
Minister nor any of the Ministers have even acknowledged this. I am sure that had
this happened in Gujarat, everybody would have been very proudly talking about it.
....(Interruptions) So, I hope that somebody over there responds and acknowledges
that the Iron Age has been rewritten in history from Tamil Nadu because Tamil
Nadu is also a part of India.

Tamil Nadu is a part of India. Do not look at us as if we are outside of India. The
reason why I say that is whenever a fisherman from any other State, like Gujarat or
any other State, gets into a distress, he is called an Indian fisherman. But the
moment there is a person from Tamil Nadu who is a fisherman having a problem in
the Sri Lankan waters, they immediately say it is a Tamil fisherman. They do not call
him as an Indian fisherman. So, I hope this Government would look at Tamil Nadu
people also as part of this country and extend the same benefits.

Coming to the Bill, apart from historical sites, even during the British period, we
had one famous person V. O. Chidambaranar, who bought two ships and he was
operating them between Tamil Nadu and Sri Lanka, in spite of the British
oppression. They were trying to oppress his business. They finally imprisoned him;
they tortured him and then he died as a poor man. But he was the one who actually
started off the Indian maritime trade even during the British era. Commemorating
his efforts and his laudable work which has been done, we have named one of our
ports in Tamil Nadu as V. O. Chidambaranar (VOC) Port in Tuticorin, which is the
constituency of our parliamentary floor leader. So, I hope that the Government also
does enough for the improvement of the ports over there and all other ports in
Tamil Nadu also.

Even during the earlier period, in Tamil Nadu, we have one song being sung: ?Velli
pani malaiyin meedhulavuvom adi, melai kadal muzhudhum kappal viduvom?. This
was sung several years back, which means: ?We will walk in the silver clad snow



mountains and we will also go maritime into the far-out seas?. This is the extent to
which the Tamil people have scaled great heights.

Coming to the Bill, this Bill is actually talking about the responsibility of any goods
to ensure that the safety of the goods and the economic consideration of the
people is taken care of. There is a person who is going to be sending products or
goods, and it is being shipped where the carrier is responsible for it, and on the
receiving end, the person is finally going to get that. All these people?s interests
have to be taken into account. For this, they have something called as the Bills of
Lading Bill, and this Bills of Lading Bill is something which is a physical format. I am
surprised because this Government talks so much about advanced India, shining
India, electronic India, and all these things, but this is a process where several
countries have started using something called as an Electronic Bill of Lading. You
do not need to have a physical copy. The only reason why they have changed this
Bill is because this Bills of Lading Act is of 1856. In fact, they had made a
presentation about this Bill in the Parliament. Sadly, when I went to attend that,
there was not even a facility for translation, and the presentation was made in
Hindi. I had to have somebody sitting behind me, and then I had to have him
translate that to me in English, and I had to take part. Inside the Parliament, MPs
from several States are coming and the translation is not available. It was actually a
very, very sad state of affairs. After that, I went and complained to the hon. Speaker
also, and he assured that in future, all Parliament meetings which are held inside
the Parliament, they will have translation services provided. Even when the officials
were presenting, I went through the Bill, and I asked them, ?What is the purpose
for amending this Bill?? Why are you bringing this new Bill? They said, ?Sir, there is
no change excepting the year in which it is being made. It was 1856, and now it is
2024?. Other than that, there is absolutely nothing which is of any significance or
importance, and there are no new provisions.

HAHATT FHTUT @ AR HeR Ueh e 3fehy | simerofta w50t Sft 3 1o+t geieers) witr & samn
fh 3 39 f9aT @t foha &R @ AT € | This was well spoken by the hon. Minister when
he was giving his introductory speech. I think you were not here at that time. So,
you please listen to him carefully. Whatever you have discussed in his chamber, it is
not to be mentioned here. You talk about the Bill.

DR. KALANIDHI VEERASWAMY : Sir, you did not understand what I am trying to
tell you. I was not referring to the Minister?s speech at all. I was only stating about
the person who had made the presentation. You can ask, it is all video recorded. It



is available on YouTube even today. You can go and see. You can see the
interaction.

HON. CHAIRPERSON: Hon. Minister, you have to check it.

DR. KALANIDHI VEERASWAMY: The officials are the ones who gave me this reply
when I'inquired about this.

HON. CHAIRPERSON: Who is the officer who spoke like this? You have to check it.

SHRI SARBANANDA SONOWAL: Respected Sir, actually in this regard whatever
presentation was made, it was being done by our senior officials. All the queries
that the hon. Members of Parliament had raised were effectively addressed. I
believe that the provision was created there and comfortably done. I do not see any
controversial issue to be raised out of this. But if you ? (Interruptions)

Respected Member of Parliament, please let us stick to the provisions of the
statute. I think that would be better.

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): Sir, I want to ask one
question. ... * You are supposed to protect us. ? (Interruptions)

HON. CHAIRPERSON: No, I am allowed.

? (Interruptions)

SHRIMATI KANIMOZHI KARUNANIDHI: Sir, ... "
HON. CHAIRPERSON: No.

SHRIMATI KANIMOZHI KARUNANIDHI: Sir, you are representing us also. ?
(Interruptions)

HON. CHAIRPERSON: The Chair is for all.
? (Interruptions)

SHRIMATI KANIMOZHI KARUNANIDHI: Yes, that is exactly what we are saying. ?
(Interruptions) You are the custodian of the House. ? (Interruptions)

DR. KALANIDHI VEERASWAMY: Sir, I will clarify the misunderstanding. ?
(Interruptions) Sir, you had assumed that I was not here when the Minister made his
presentation. I would like to correct that I was here when the Minister had made
his presentation. But you did not understand what I was trying to say. What I was



trying to say was that during the meeting over there, the officials told us that there
is no change in the provisions or any of the content other than the year in which it
is being done. So, I asked them whether it is because it was during the colonial
period that this Act was brought and they are changing it, and they just laughed.

HON. CHAIRPERSON: I truly understand what you are saying. But when the
meeting was going on, if any officer speaks like this ?

? (Interruptions)

HON. CHAIRPERSON: I have given the floor to the hon. Minister to clarify his stand.
There is no other intention in it.

? (Interruptions)

SHRI D. M. KATHIR ANAND (VELLORE): There is no clarification. He is making a
statement. ? (Interruptions)

HON. CHAIRPERSON: Please, no other intention is there.
? (Interruptions)

DR. KALANIDHI VEERASWAMY: Sir, I am actually grateful that you are asking for a

clarification immediately then and there, but I hope that on more sensitive issues,
the Chair will always behave in such a way where the same fairness is extended to
all the Members in the Opposition Benches. ? (Interruptions) I am saying this
because we have found that several times, though we keep screaming -- even if we
come to the middle of the well and we keep screaming -- none of these are being
addressed. Most of the time, we are being ignored. Usually, the protocol of the
House is that when the House is not in order, the House will not run. But here we
find that several times even if there are 50 MPs inside the well and shouting, the
House is running comfortably whereas the person in the Chair is not at all bothered
about this. ? (Interruptions)

HON. CHAIRPERSON: Please come to the point.
? (Interruptions)

DR. KALANIDHI VEERASWAMY: Sir, you brought me here. I was actually going in a
different path. ? (Interruptions)
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DR. KALANIDHI VEERASWAMY: We are only following your precedent. ?
(Interruptions) We are following what you did when you were in the Opposition. ?

(Interruptions) The same democracy you had. ? (Interruptions) We are just following
the same thing. ? (Interruptions) We are not doing anything undemocratic. ?
(Interruptions)

HON. CHAIRPERSON: Dr. Veeraswamy ji, please come to the point.

? (Interruptions)

SHRI T. M. SELVAGANAPATHI (SALEM): Sir, you started it. ? (Interruptions)
HON. CHAIRPERSON: No, it should be cleared for all.

? (Interruptions)

DR. KALANIDHI VEERASWAMY: Sir, you have to understand that Tamil people are
of the belief and faith that wherever we go, every one of them is a relative. ?
(Interruptions) They are all related to us. ? (Interruptions) For this, we have a saying: ?
Yaathum Oore Yaavarum Kelir?.

So, this is what we believe in, but most of the people in the Treasury side do not see
Tamil people as their relatives. You can look at them as a political force, but you are
looking at us as ... * ? (Interruptions)

So, we have a spirit where? (Interruptions) I am talking on the Bill. Please keep
quiet. ? (Interruptions)

HON. CHAIRPERSON: This ...* word should be excluded.
? (Interruptions)

SHRI T. M. SELVAGANAPATHI (SALEM): Sir, ... * is not unparliamentary. ?
(Interruptions)

HON. CHAIRPERSON: No, he can speak. He is capable enough to speak. Please sit
down.



? (Interruptions)

DR. KALANIDHI VEERASWAMY: Sir, as [ was saying ? (Interruptions)

SHRI T. M. SELVAGANAPATHI: Sir, ... * is not unparliamentary. ? (Interruptions)
AT GUTUfd : 81T 96 S18T | 3eh! dle SIS |

DR. KALANIDHI VEERASWAMY: I have already explained, and I will say that again.
There is a saying in Tamil which actually translates to ?go in all eight directions and
get whatever wealth you can?. When we say ?wealth?, we are not only talking about
economic wealth, we are also talking about knowledge. So, we are willing to learn
from others, from everyone. We also hope that you people will learn certain things
from us. So, we would like to say that we have a lot of things which are precious to
us. One of them is language, one of them is culture, one of them is the way we eat,
the way we dress, and everything we respect. We hope that the Treasury Benches
will give the same kind of respect to each and every person. I am not saying for
myself. I am speaking for all the States in India. I think they should be given a free
and fair way of following their culture, their food practices and their education
system. Everything should be given to them. In fact, if you want me to go on talking
about that, I can keep going on and on.

Sir, I will come back to the Bill. National waterways can be a huge thing for the
development of this country. The National Waterways Project was envisaged about
more than 10 years back. In so many years, despite this present Government giving
a budget outlay of around Rs. 6 lakh crore or more, there is no major development
from National Waterways-1 to National Waterways-6. Tamil Nadu will benefit if
National Waterways-4 project is completed. This is a National Waterway which will
run from Eluru in Andhra Pradesh to Pondicherry, traversing across Tamil Nadu,
especially Chennai which is my constituency. So, I would request the Government
to look into it, because statistics have shown the costs of transportation of goods. It
is four times more expensive to transport by road, two times more expensive to
transport by train, and 0.5 times more expensive to transport by ship. So, shipping
is one of the cheapest, simplest, most reliable ways, and if the national waterways
project is implemented, Tamil Nadu will benefit in a huge way, and not only Tamil
Nadu, all the States, but whichever States are connected through all the National
Waterway Projects. One hon. Member also spoke about this. So, I would like to re-
emphasize this Government to see what can be done to implement the National
Waterways Project.



Once again, I thank the hon. Minister for retaining the name of the Bill in English,
but I oppose this Bill because only the year has changed. Thank you.
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SHRI SRIBHARAT MATHUKUMILLI (VISAKHAPATNAM): Hon. Chairperson, Sir, I
rise to speak in favour of the Bills of Lading Bill 2024. The intention to provide legal
framework and to ensure that any open ends are tied up with this Bill is a part of
the larger agenda to improve and strengthen the maritime sector. We support this.
In recent past also, we have seen incidents of illegal goods being shipped in. But
the question mark arises on who takes the ownership, who has the liability for it. I
am glad that this Bill does that and also gives flexibility to the Central Government
to issue directions as and where needed based on the current changing
circumstances.

Speaking about the maritime sector, I am happy to see that our overall cargo
handling capacity has doubled from about 800 million tonnes per annum to about
1630 million tonnes per annum as of March 2024, indicating the commitment of
the NDA Government towards developing maritime trade. Nine Indian ports are
ranked amongst the top 100 ports globally and I am sure that over the years many
more will show up on those rankings. We see how global events like the Russia-
Ukraine War are disrupting maritime trade, leading to shipping delays and higher
costs, impacting all our industries.

Sir, 95 per cent of our trade happens through the shipping sector and 75 per cent
value comes from the shipping sector. There are many things we need to do to
ensure that we remain competitive and increasingly compete with the global
market in this. I think the resources need to be put in this direction.

I have a few points that I would like to put in front of the Government. One is the
high freight cost that has increased in the last few years because of the global
uncertainty. We have to see how we can reduce that. The next is the shortage of
containers. I think India should invest more into developing our own containers.
Instead of depending on carriers from international companies, I think we should
do more on manufacturing. Recently, the Hindustan Shipyard in Visakhapatnam
was awarded a contract for building three ships. I think we need to be doing a lot
more of that and not just building more ships but building the so-called mother
ships, the really large ships which require drafts of 18 metres or more. In fact, in
Visakhapatnam we are unable to receive them because our draft sometimes does
not meet that depth requirement. The major disincentive right now is that the
shipping lines are expected to invest into that dredging behaviour which often
does not happen. So, the request is that if the Government can provide a dredging
subsidy to places like Visakhapatnam and other parts of the country, I think we will



be able to reduce the transhipment cost so that we are able to do it in our ports
itself.

15.00 hrs

Now, I would like to say something on the shipping ecosystem. There is a small
request relating to my Parliamentary constituency. We have invested about Rs. 100
crore to develop a cruise terminal in Vizag port, but not having an e-visa facility
over there is limiting our ability to conduct more cruises over there. I request that
the Government takes a favourable view on that.

I also want to appreciate the Government for the turnaround time in major ports.
In 2013-14, it was about 94 hours. Now it has come down to 48 hours in 2023-24,
showing a massive improvement in the efficiency of the shipping sector.

There are many other points, but overall, I think investment into this would be
critically relevant for our future, and Andhra Pradesh would be very happy to
partner on this because recently we have announced our maritime policy. We have
almost a 1000 - kilometre coastline, and we have notified about 14 ports, both large
and minor. We will actively seek the support of the Central Government and
support any regulation that makes this industry more transparent, more agile, and
more ready to adapt to the changing global conditions and make us a competitive
force in the maritime trade.

Thank you.
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SHRI ARVIND GANPAT SAWANT (MUMBAI SOUTH): Thank you, Chairperson Sir. I

would like to express my views on the Bills of Lading Bill, 2024. The hon. Minister
has placed it with some recommendations, some comments on it. While doing so,
he spoke about the asmita of India. I did not understand where the asmita lies in
the Bill. A colonial Bill was there in 1925 which was based on the Hague-Visby Rules.
Those are being changed. Simplification has been done. You yourself have
accepted that you have done simplification in the Bill.

Coming to the major changes in the Bill, you are replacing the term ?rules? with ?
applicable rules? reflecting modern standards. The Bill also grants the Central
Government the authority to amend these rules, through notification in the Official
Gazette allowing for a swift update while maintaining Parliamentary oversight. I
welcome this Bill. It is not that I am opposing the Bill. But there are certain lacunae
in it. Coming to the perspective of the Bill, the aim of the Bill, the object of the Bill,



while doing so, do we look at the fact what is happening practically? When you say
a substantial aspect of the said Act is relevant in the present context, since it is a
pre-independence legislation, the language therein requires simplification without
changing the substance or the spirit of the provisions so as to bring it in line with
the drafting practices followed in recent Indian statutes and in order to facilitate
ease of understanding.

The ease of understanding and ease of business are two different terms. Then, I
come to the simplification of the language of the provision of the Act by dividing
long Sections into sub-clauses in the Bill for ease of understanding to the extent
possible without changing the substance or spirit of the provisions. The fact is that
you have not changed the spirit, structure, and substance. Then, what is the
change in this Bill? And what has been brought in? Just for the sake of saying that
as it is a colonial Bill, the Government of India is bringing in this Bill. Therefore, the
?Asmita? is coming in your mind. I do not know where the ?Asmita? is lying in this.

Then, you are saying that the right of stoppage of transit or claims for freight not to
be affected. Now, when we talk about the right of stoppage of transit, piracy is also
stopping it. What is the provision to protect it from that? Something has to be
done. The jurisdiction of the sea is given to the State Government. At certain levels,
certain areas and certain kilometres of the sea will be controlled by the State
Government, and beyond it, the Central Government will control it. The
international border also comes in. It happens in the case of the fishermen also.

Now, the case is this. Any right of stoppage in transit; or any right to claim freight
against the original shipper or owner; or any liability of the consignee or endorsee
by reason or in consequence of his being such consignee or endorsee, or of his
receipt of the goods by reason or in consequence of such consignment or
endorsement -- all this is not said in a simple language. When you say that you
want to simplify it, it is not simplifying it. It is creating more confusion. So, let us be
very simple on this thing.

I feel that the most dangerous part of it, as far as I am concerned, is that the
Central Government may give such directions, as it may deem necessary, for
carrying out all or any of the provisions of this Act. Now, here lies the issue. It is
challenging the federal structure of the country. It is my opinion. We have a
Maritime Board in the State. Now, what will happen to the Maritime Board in the
State? You want to do something good. The loading will be done at one port and
unloading will be done at another part, and in between, the transit is there. And in



transit, as I have said, the problem of piracy is there. Now, once it arrives over here,
the consignee or endorsee will be responsible for suit or everything. That is a
correct provision. But the fact remains is this. When you want to do this, you have
to have good ports and you have to have a Maritime Board which is functional at
the State level. Now, that Maritime Board should take care of what exactly the
Central Government wants. I would like to know whether that Maritime Board is
going to carry out that responsibility or not. Who is going to carry out that
responsibility? Is the Central Government going to carry out that responsibility? Or,
will the Central Government monitor it and give a directive to the Maritime Board?
Or, are you going to make Maritime Board non-functional? These answers have to
be given by the hon. Minister. I feel it is rather a very evasive action of the Central
Government with regard to the Maritime Board of the State Government.

As far as Mumbai in Maharashtra, is concerned, you are well aware of the same.
You have come several times to Mumbai. The Mumbai Port was the best port in the
country. Of late, you have gone for Vadhavan Port. There is a strong opposition
against the same. Resentment is there. Agitations are going on. I do not want to
politicise the issue over here. But when you are developing it, you are bringing the
sand from Gujarat to Vadhavan port to reclaim the land or sea land over there.
Okay, it is good. But why is it not from the Mumbai Port? If you do it, the draft of
the Mumbai Port will increase automatically. You need sand. You bring it. Dredging
has not been done. Silting has not been done for long years. I have been
demanding it in the Parliament for the last 10 years. But you are not doing it. Why
are you not doing this? And wherefrom will this business go? Where will it go? It will
not go to Mumbai Port. Vadhavan Port will come. It will take some time. For whom
are you doing it?

It is a million dollar question. Everyone knows who is holding the ports now.
Therefore, while doing so, I, with folded hand, request you not to ignore Mumbai,
and do not have revengeful action. Mumbai is the country?s port. Mumbai is the
financial capital of the country. The business goes in Mumbai. Do not ignore
Mumbai port. The dredging could have been done easily. When you want to
reclaim the land, the sand should have been taken from Mumbai port and should
have been brought over here. It is not being done. I feel that the intentions of the
Bill are good. It is not a question of anything else. It is a question of business itself.
To make ease of business, these provisions are there. I can understand that. But I
expect you to do, at least Sonowal Ji during your tenure. As you are taking some
right steps, I will tell you some additional policies to include in it.



I think Mr. Shankar is the Secretary over there in your Department. He has given
some optimistic answer to me because the encroachments which are there on the
ports, have to be removed and they should be rehabilitated. There also, we have to
go for a policy. If you are going there to do the ease of business, that also is
hampering. So, that also has to be thought, and you have moved a bit in this
direction.

With folded hands, I say thanks to it but we will have to come to a final
achievement by rehabilitating those people who are residing there. That should
also be done. The Mumbai port should be taken up. You must give priority for the
redevelopment of Mumbai port.

Thank you so much, Sir.
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SHRI BHASKAR MURLIDHAR BHAGARE (DINDORI): Hon. Chairman, thank you
very much for allowing me to speak on the Bills of Lading Bill, 2024. This Bill has

been brought to replace the Indian Bills of Lading Act, 1856. This Act provides a



legal framework for issuance of bills of lading to modernize shipping, logistics,
other shipping and maritime trade.

Maharashtra has got a long coastline, Chhatrapati Shivaji Maharaj constructed
many ports and forts alongwith this coastline. We have a Jawaharlal Nehru Port
Trust and a new port at Vadhavan is proposed in Palghar district. This port is being
developed now, but all the political parties have played an important role to
materialize it. It would provide an infrastructure for import and export facility. You
have brought this Bill but it would create many problems in near future. This bill is
not going to facilitate trade but a new kind of constraints we are likely to face.
Through this bill, we propose to legalise digital and electronic bill of lading but
farmers in rural areas, small trader, shipping and logistic companies may face
obstacles due to this because no digital or internet facilities are available in many
parts of India.

It might be beneficial for big corporate houses but not for small farmers and
traders. We have to think about the internet penetration and cyber security as
there is a constant threat of data leak and cyber-attack for business transactions.
This bill is not in consonance with international shipping rules. Due to this, Indian
shipping companies may suffer losses as it lacks transparency. This is pro
corporate but against the smaller and marginal traders. The Government should
provide separate provisions for small and medium traders. Our shipping sector is
not up to the mark and it cannot match the standards of American and European
shipping industry because they have robust digital infrastructure there. Small ports
and shipping companies are not ready for it yet. So, the Government first should
develop port infrastructure and logistics on priority and only after think about it.

Many farmers from Nashik and Dindori export agriculture produces but, due to
import-export policy, they have to suffer losses at large scale. We must fix MSP for
long term benefits of farmers who produce onions and grapes. The Government
keeps on banning export of it. Import duties levied by foreign countries cause
losses to farmers. The farmers at Lasalgaon Onion Market have protested this
morning against the export duty levied by our Union Government.

Government has failed to frame a policy regarding sugar and Ethanol production
as well. On one hand, they are banning sugar export and on the other hand, they
stopped ethanol production. This import of sugar is not in favour of farmers. So, I
would like to request Union Govt. to assess the crop cycle and its production by
using modern technology through its Departments and Ministry. The Exim Policy



should be finalized on the basis of expected production and reserve buffer stock of
crops.

One dry port is proposed at Niphad in Nashik district but it has been pending for a
long time. If this dry port came into existence, it would be very beneficial and
convenient for the export of onions, grapes and pomegranate from this area. This
Niphad dry port should be connected to Vadhavan port by railway line and roads. I
would also like to request to look into the demands of local farmers and fishermen
regarding Vadhavan Port.

This Bill is like a hollow modification as it would benefit only the big corporate
houses and industries and not the small and medium traders and farmers. If you
really want to go digital, you must have to ensure cyber security first.

The Government needs to fix a policy for farmers to improve export. It should also
develop basic infrastructure, cold storage and warehouses to facilitate it.

Union Government should protect the interests of small farmers and not only of
big corporate. This legislation should not help only the industry giants but
Government needs to review it for the interests of small and medium farmers too.

Thank you.

CAPTAIN VIRIATO FERNANDES (SOUTH GOA): Thank you, hon. Chairperson Sir,
for giving me this opportunity. I would also like to thank my Party Leadership for
giving me this opportunity to speak on this very important Bill.

Sir, the Bills of Lading Bill, 2024 was introduced in Lok Sabha on August 9, 2024. It
seeks to replace the Indian Bills of Lading Act, 1856. The Act provides a legal
framework for issuance of bills of lading.

A bill of lading refers to a document issued by a freight carrier to a shipper. It
contains details such as the type, quantity, condition, and destination of goods
being carried. The Act states that a bill of lading is conclusive evidence of goods on
board. It grants the following persons all rights of suit and liabilities regarding the
goods: the receiver as per the bill of lading, or any third party to whom the receiver
may transfer ownership of the goods.

Sir, when we are discussing the Bills of Lading Bill, 2024, it is but necessary that we
get into the discussion of shipping and shipping related matters, because the
entire issue is related to shipping. In this context, I suggest that the Government



should facilitate to modernise the shipbuilding industry in India as we have huge
potential to compete with the global industry of shipping.

Sir, when we speak about shipping, the name that pops up is the Shipping
Corporation of India. The Shipping Corporation of India has played a huge role in
contributing towards India?s economy, both during peace time and during
hostilities. But the provisions in the Bill make one wonder what the real intentions
are in bringing this Bill. Has the Government involved all stakeholders while
formulating the Bill? Or is it intended to dilute the stake of the Shipping
Corporation of India? At first glance, it seems that the Bill is intended to carry
forward the legacy of this Government by handing over every aspect of our
economy to their most favoured businessman. This is not a mere allegation; we
know who it is.

Sir, there are certain factors that I would like to suggest to the Government. Has

the Government calculated the impact on the shipping industry while trying to
bring this Bill? Some of the related problems plaguing the shipping industry are
container shortage, surge in freight rate and shipping cost, shipping delays at the
ports, and turnaround time at the ports.

Sir, some of the major problems faced are at Customs and Immigration. There are
certain issues like complex documentation, inaccurate or incomplete paperwork,
goods misclassification, valuation issues, delays due to strict regulations, potential
for corruption, lack of transparency in the process, and difficulties with classifying
restricted or prohibited items, often leading to significant delays in import and
export shipments.

The key points about customs clearance issues in India at the ports are
documentation challenges, missing or incorrect information on customs
declarations, invoices and other required documents that can cause delays.
Incorrect classifying of goods can lead to incorrect duty calculations and clearance
issues. Disputes over the assessed value of imported goods can lead to delays and
additional charges. A complex system of import and export regulations including
restrictions on certain items can make it difficult to navigate. Bureaucratic hurdles
make the customs clearance process lengthy and involve multiple approvals
leading to delays. In some cases, customs officials may demand bribes to expedite
the clearances of goods. So, this Bills of Lading Bill has to have provisions to ensure
that such practices are not allowed at the customs or clearance places at the ports.



Due to lack of transparency, importers may not have clear information on duty
rates and other customs requirements may create uncertainty. Technology issues
like glitches in the electronic customs clearance system can further hamper the
process.

Sir, when we are talking about the shipping industry, the Government has recently

formed a 12-member panel to advise the Government on the National Shipbuilding
Mission. But, sadly and surprisingly, why are the Indian shipbuilding designers not
placed on the panel? Our shipbuilders have done tremendous progress and
contributed to the shipbuilding industry in a big way. Some are involved even in
designs of corvettes, frigates, destroyers and passenger vessels. But none of them
have been included in this particular panel. They are not only not included, but
here we come to know that people who are nowhere connected with it are on the
panel. I smell a rat because it looks like the entire exercise may finally end up in
breaking the Shipping Corporation of India; and who will gain from that, but the
most favoured businessman friend of the Government.

Sir, while presenting the Budget, the hon. Finance Minister announced a Rs.25,000
crore Maritime Development Fund, a revamped Shipbuilding Financial Assistance
Policy to address cost disadvantages faced by Indian yards. A credit note scheme
for shipbreaking in Indian yards to promote circular economy and infrastructure
status to large ships above a specified size were also announced.

Today, India holds less than one per cent of the global shipbuilding market but it
aims to break into top 10 ranking by 2030 and top five by 2047. Why not? We have
to. But with such backward-looking provisions, are we going to break into the top
10?

Sir, now I would like to draw the attention of the Government towards my State of
Goa. Everybody knows that we are situated on the west coast of the country. For
centuries, sea trades from foreign countries into Goa have prospered our shipping
industry. The thrust of the Government should also be to ensure that the shipping
lines are exploited to the maximum so that it benefits not only the State but also
the country in terms of economy. I mean, more trade, more business.

Unfortunately, Goa was ruled for 450 years by a colonial power that came through
the sea route. Ironically, today we have again become slaves to trade that has
come by sea, where coal is being brought from Australia. When it arrives at the
Mormugao Port Trust, now known as the Mormugao Port Authority, the coal must



be sent to other States like Maharashtra and Karnataka. Consequently, they are
expanding tracks and roads, and in the process, the beautiful State of Goa is being
destroyed. Recently, even the iconic and most vivid temple of Lord Kapreshwar was
demolished by authorities to facilitate this expansion. For what? Moreover, the
people who tried to save the temple have been booked.

Even yesterday, for facilitating this coal trade, when they were trying to expand the
railway tracks, a lady sarpanch has been booked by the authorities. Even the local
authorities have become agents of the Central agency to suppress.

I request through you, Sir, this Bill that has been introduced, let us use it for the
benefit of all the States and the country, instead of using it for certain trade, which
is going to destroy certain places, like the way my State of Goa is being destroyed.
Thank you, Sir.

SHRI ABHIJIT GANGOPADHYAY (TAMLUK): I thank my leader, Narendra Modiji,
and I also thank the hon. Speaker, while speaking in support of this Bill.

The object of the Bill, as stated by the hon. Minister, is to facilitate ease of business
and give right direction to the persons involved in this business, which will take
India at least 50 years ahead through this Bill. Now, one of the respected Members
was talking about sending some goods through water, like furnace oil, etc., and
nobody knew who was the owner of the goods. Here, without giving any blow to
the earlier Bill, which has been repealed by this Act, it has been stated clearly that
the consignee would be accepted as the owner of the goods, where the property in
the goods would transfer to the consignee. It is a dimming provision; it is a friction
of law. Before this, in the Indian Bills of Lading Act, the consignor and consignee
were mentioned, and it was the consignor who was taken as the owner of the
goods. Here, by using one legal friction, it has been done that the property in the
goods, property in the goods means the ownership of the goods, will be deemed to
have been transferred to the shipper, that is, the owner of the ship through which
the goods were being sent, and or being sent, and also the consignee to whom it
has been sent. Suppose, thousands of tons of smuggled coal from West Bengal is
transported by ship to some other country outside India, and if it is caught by the
Navy or any of the Water Monitoring Authority, then the first question would be,
who sent this thousand tons of coal. This coal is coming to my mouth because of
the reason that there is a huge coal scam in West Bengal. Who is the owner of this
coal? Now, nobody will be able to find out as to who is the owner of the coal. Here,
what has been done is that it is deemed, it will be considered, and it will be



accepted that the person who is shipping the coal is the owner of the coal. This is
the advantage, which has been created by this Bill in modern terms instead of a Bill
which was framed in 1800. A new Bill was always required to bring the new terms
in the Act.

Another very important thing is Section 2 where not only the rights, but liabilities
also have been fastened upon the shipper, that is the consignee or the person who
is transporting the good. A bill of lading is actually a document which shows who is
sending the goods, what is the amount, where it is being sent, and to whom it is
being sent. A bill of lading is a very simple thing where some information is given. It
was always considered that the person who is sending is the owner. Now, in this
Bill, it has been stated at the very outset, that is in the Objects and Reasons to
transfer of rights of suit and all liabilities to the consignee.

Who would sue if something happens to the good? The person who has some
insurable interest in the goods. Why I am saying insurable interest? It is because
anything which is to be shipped is bound to be insured. So, the person who has
some insurable interest in the goods will sue. Now, if the person is not available
and if the shipper says that somebody booked it and the consignee said that I sent
some money, but the person who sent it is never found, there will not be any suit.
But in the meantime, the shipper and the consignee have already accounted a
huge loss.

In this Bill, it is stated who will extract the money, that is the damages caused due
to some problems in the goods, which has been shipped and not only the goods,
some goods which is mentioned in the bill of lading, but has not been given in the
ship. Here, the word ?ship? also includes any carriage by Railways or by road.
Shipping does not always mean that it has to be shipped by ship. Shipping is a term
of insurance which covers also the carriage of goods by transporters through road.

If something is required to be done in the court of law, the person to whom the
good has been transferred for shipment to the consignee, not the ownership, he
can also sue the person who is liable for the damages. This particular provision
along with the opening up of the whole thing, that is proposed Section 5 states: ?
The Central Government may give such directions, as it may deem necessary, for
carrying out all or any of the provisions of this Act?. It has an opening to the
national trade and also the international trade.



If some direction is required, a person is to go to the court of law where a litigation
will continue for 20 years. Here, the Government has taken the responsibility of
giving directions. If the direction is bad, the court is already vested with the power
by the Constitution of India to declare it as bad.

Whether it is a bad decision or a good decision, I am not talking about it. I am on
the question of whether the Government can issue certain directions for the
betterment of transport by sea or by road. A bill of lading bill is not only used in
ships; it is also used in road transport and in multimodal transport. We have one
Multimodal Transport of Goods Act which shows that some goods will start, say,
from Calcutta to Paradip, from Paradip to some other country?s port, and from that
port to some factory. For the whole thing, one bills of lading bill can be used. The
multimodal transport will also come within the meaning of this Act. While
supporting the Bill, I say that it has opened up an area for our country which is very
progressive and will bring India at least 50 years ahead of our time.

Thank you!

SHRI MADDILA GURUMOORTHY (TIRUPATI): Sir, the new Bill simplifies and
improves the efficiency, and the way we do business in terms of maritime trade.

Sir, I will call out a few strengths and positives of the Bill. The first point is, replacing
the old 1856 Act is a big step towards modernizing and standardizing trade,
making India compete with global markets and standards. The second point is that
this Bill brings clarity in the supply chain and in protecting the interests of shippers,
freight carriers, and third-party buyers, reducing any potential disputes. The third
point is, as India becomes the fifth largest economy in the world, and in view of the
strides that we are making in the ?Make in India? movement, it truly complements
such changes to the Bill.

As a representative from Andhra Pradesh, a State which has the second longest
coastline in India, I know how important this law is for strengthening India's
maritime trade. At this time, I want to recall that under the leadership of our
former Chief Minister, Shri Y. S. Jagan Mohan Reddy Garu, Andhra Pradesh has
taken several steps to boost the Blue Economy and has seen substantial growth. To
refer briefly, we are building three new greenfield ports at Bhavanapadu,
Machilipatnam, and Ramayapatnam, and developing nine fishing harbours to
support fishermen?s exports and sustainable practices. These harbours increase
fishing and prawn catching by approximately 4.5 lakh tonnes, contributing to gross



value added of Rs. 9000 crore, and providing employment for one lakh fishermen
communities.

Hon. Chairman, Sir, I see there is a need of immediate action. As outlined in Part 10,
13™ Schedule, in Infrastructure and Special Economic Measures of the Andhra
Pradesh Reorganisation Act, 2014, the Government of India committed to the
development of a new major port at Dugarajapatnam in Tirupati Parliamentary
Constituency. Despite this provision, the project has not yet commenced which was
expected to kick off by 2018 itself as Phase-I.

Hon. Chairperson, Sir, I urge the Government to expedite the development of
shipbuilding and improve the infrastructure at Durgarajapatnam Port in Tirupati
Parliamentary Constituency. This project holds immense potential and regional
economic growth and national maritime advantage.

Hon. Chairperson, Sir, I would like to call out a few challenges of this Bill. First,
although the Bill recognizes the rights of bonadfide holders of bills of lading, it does
not transfer in bills giving support and encouragement to the small traders in
promoting the maritime economy. Second, dispute resolutions are not heavily
discussed which could lead to unpleasant scenarios between the consignees and
shippers and the liabilities and rights under the Bill. Third, I would suggest a
training programme to build the capacity formation that is needed in terms of
infrastructure and seamless coordination. Finally, we support this Bill, Sir.
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DR. PRADEEP KUMAR PANIGRAHY (BERHAMPUR): Hon. Chairperson, Sir, I
support this Bill introduced by the hon. Minister of Port, Shipping and Waterways,

Shri Sarbananda Sonowal. This Bill is very important as far as the international
trade and India?s position as a global player in developing our economy in national
and global field is concerned. This bill replaces the old Bill which is outdated in
nature, to comply with international norms and to protect our national interests in
modern times.

16.00 hrs

This is a Bill which is giving ample opportunity, new sections, simplifying the
structure and bringing many changes in the old Bill to make it visible in port sector.

16.0 ¥ hrs
(Shri A. Raja in the Chair)

Many speakers from the Opposition side are criticising this Bill, but I say that this
Bill is very important as far as the compliance with international obligations,
streamlining regulations, broadening eligibility for ship ownership, establishing
maritime utility framework, streamlining administrative framework, integrating
coastal and inland waterways and simplifying regulations are concerned. All these
are very important factors that are covered under this Bill.

As far as Odisha is concerned, Odisha's coastline is around 480 kilometres. So, we
request the hon. Minister to focus on Odisha. The Prime Minister is already
focusing on Look East Policy. Odisha plays a major role in this area. The Prime
Minister regularly visits the State. There is now a double- engine Government that
works at the Centre and in the State. This Bill plays a major role. I request the hon.
Minister to focus on developing new ports, particularly in Astaranga in Puri district,
Bahuda at Ganjam and Pallur in Chhatrapur of Ganjam district. This will do a
wonderful job as far as the economic growth of Odisha is concerned.



Communication is a very important part of the nation as far as the seaport is
concerned or the airport is concerned or the railways are concerned or the roads
are concerned. In modern days, communication plays a major role. I hope this Bill
brings in a major change as far as the maritime trade is concerned.

I hope the hon. Minister during the passing of the Bill, will focus on Odisha to bring
new ports with new provisions to make Viksit Bharat agenda of hon. Prime Minister
by 2047 a reality, and Odisha will play a major role by providing its contribution to
the national growth as far as the economy is concerned.

Thank you for giving me an opportunity to speak on this Bill.

SHRI SACHITHANANTHAM R. (DINDIGUL): Sir, the exports from India have come

to a standstill as shipping companies hiked shipping charges nearly six times.
Various sectors such as jute, seafood, food processing etc., have been disrupted. All
items are in stock. Due to this, hundreds of people have lost their jobs. It is said
that the reason for the increase in price is the shortage of containers. Higher
import costs lead to higher prices for goods ranging from toys to computers.
Exporters say that the Union Government is doing nothing to tackle the crisis.
Before COVID-19, a container that was sent abroad for Rs. 2 lakh now costs up to
Rs. 12 lakh. The fare from Kochi to Shanghai, China was USD 1,200 to USD 1,500. It
has now risen between USD 5,000 to USD 6,000. The Kochi-Dubai container fare has
increased from USD 300 to USD 350 to USD 1,000. Kochi-Colombo fare has
increased from USD 1,500 to USD 2,000. Due to the COVID lockdown, shipping
containers are stuck at ports due to the shortage of containers. The Kerala
Exporters Association said that the shortage of containers has increased due to
reduced imports from China. Due to reduced imports from China, the shipping
companies are reluctant to deliver containers to Kochi. They want to deliver to
other ports for higher profits. So, the Bills of Lading Bill has been brought to
control the shipping charges.

Thank you very much, Sir.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr. Chairperson,
Sir, for giving me this opportunity to take part in the discussion on the Bills of
Lading Bill, 2024.

Sir, I was surprised to hear the arguments and observations from the Treasury
Benches that it is going to make drastic changes in the maritime sector because
ample business opportunities will be provided after passing of this Bill.

Sir, there is nothing to oppose or nothing to support in this Bill. Rightly, the hon.
Minister has observed in his opening remarks that it is a repeal and re-enactment
of a pre-Independent legislation. But I would like to add two more words along
with these words. It is a repeal and re-enactment of a pre-Independent legislation
without any changes and without any reforms in tune with the times.



What is the scope of this legislation? Sir, the pre-Independent legislation was the
Indian Bills of Lading Act of 1856. It is a law that governs the transfer of goods
shipped by the sea. It defines the rights and liabilities of carriers and consignees. I
have gone through the Indian Bills of Lading Act of 1856. Sir, if it is the same Bill
with same provisions, and if the contents and everything are same, then, what is
the scope of bringing in a new Bill without any changes in order to suit with the
situation and in order to suit with the new liberalised economic era? This Bill was
enacted in the year 1856. This Bill was passed by the British India Government over
170 years ago. This Bill has been brought in by the Government of India led by hon.
Prime Minister Shri Narendra Modi ji. And even the Minister of Ports has also
spoken in his opening remarks that 1500 obsolete legislations have already been
repealed and that they want to decolonise the legislations as in the case of IPC,
Criminal Procedure Code, and Indian Evidence Act. But the Government is copying
it in a different form. Nothing else is there. In-depth wisdom is not being put in the
legislation. That is the reason why I am saying that there is nothing new in this Bill
So as to oppose or so as to support the Bill.

Sir, only one new provision has been incorporated in the Bill, that is, Clause 5 of

the Bill. What is Clause 5 of the Bill? It says, ?The Central Government may give
such directions, as it may deem necessary, for carrying out all or any of the
provisions of this Act?. Other than this, all the provisions are the same.

Mainly, there are three clauses. First is, rights under bills of lading to vest in
consignee or endorsee. Second is, any right of stoppage in transit; or any right to
claim freight against the original shipper or owner. Third point is regarding the bills
of lading in the hands of consignee, etc., conclusive evidence of shipment as
against master, etc. This is the content of the Bill of 1856. The Act of 1856 and the
Bill of 2024 are having same provisions and contents.

Sir, T would like to ask a pertinent question to the hon. Minister. You have
incorporated a new provision, Clause 5, whereby the Government of India is
empowered to give directions from time to time as it deems necessary for
implementing either all the provisions or any of the provisions of the Bill. Even if
there is no such provision in the Bill, after a Bill is passed by the Parliament, the
Government of India is empowered to give directions so as to implement the
provisions of the Bill. It is implied. There is no need of an explicit provision in the
Bill saying that the Government can give directions for the implementation of the
provisions of the Bill. So, what is the purpose of incorporating a new provision,



Clause 5, in the Bill? It is just to show that you have reformed the Bill. That is the
only reason by which the new Bill has been brought in. Otherwise, you have to
come up with so many changes.

Sir, I have got five positive and concrete suggestions. The first suggestion is about
the lack of adequate safeguards for the Indian exporters and importers. The bills of
lading are one of the most essential documents in the international trade as they
serve us both the receipt for goods and the title to the goods being shipped.
However, the provisions under the Bill fail to provide adequate safeguards to the
Indian exporters and importers, the backbone of the country?s trade sector. The
exporters, who are primarily small and medium-sized businessmen in India, often
lack the resources of bargaining power to negotiate the terms of international
shipping contracts. While the Bill introduces several standardisation measures, it
does not address the challenges faced by the Indian exporters in avoiding
fraudulent practices especially when dealing with the foreign shipping companies
and agents.

So, I suggest for a special provision for the Indian exporters to have a strong legal
recourse in case of disputes involving the bill of lading particularly in relation to
foreign shipping companies.

This could include establishing a dispute resolution mechanism specifically aimed
at protecting the Indian interests. That is the first suggestion.

Sir, I have five suggestions. These are positive suggestions.

Second one is regarding the potential for increased cost of doing business. In the
Bill, there is a lack of clarity on the regulatory framework that will cover the fees
and charges related to bills of lading. The Bill potentially opens the door for
increased fees and charges associated with the issuance, transfer and negotiations
of these documents. These costs could place additional financial burden on Indian
business, particularly the export and import. So, my point is, the cost
competitiveness is a critical factor for Indian business to succeed in the global
market. So, I suggest a regulatory cap on fees and charges for bills of lading
ensuring that this does not unduly burden the Indian MSMEs.

And the third suggestion is regarding the maritime sector and the carriage of
goods by sea. There is another Bill - Carriage of Goods by Sea Bill. There are
contradictory provisions in the Bill. So, I would like to urge upon the Minister that
there shall not be a contradiction between these two Bills.



The fourth one is a very important suggestion, that is about the technological
advancements and the digital bills of lading. This is the most modern era of
communication, even the artificial intelligence era.

Sir, the issue is that limited focus is there on the digital transformation of the
maritime industry. In an era of rapidly advancing technology, the use of electronic
bills of lading has become the global standard in international trade. Several
countries, including major trading nations like the United States and the UK, have
already embraced digitalisation in the shipping sector. India, however, has lagged
behind in this area. The Bill makes only passing mention of the electronic bills of
lading and fails to provide a robust framework for their adoption and regulation.
The lack of clarity in digital bills of lading could make India?s maritime industry less
attractive to international shippers and importers who increasingly prefer the
speed, security and efficiency of digital solution.

With these suggestions, I also have two points that is regarding the Vizhinjam
International Sea Port Limited. There is a commitment on the part of the
Government of India that Viability Gap Funding will be provided to the Vizhinjam
International Port but now, the Government of India is withdrawing from the
commitment to provide the VGF. That has to be taken into consideration.

I have a last point. It is regarding my Constituency. There is a Kollam Port. Hon.
Minister, Mr. Suresh Gopi is also sitting here. He is also from my Constituency. He is
born and brought up from my place. He studied with me in my college and he is
well aware of this fact.

My point is that the work of Kollam Port has started since long. Unfortunately, it

has not been operational even after the Government of India has given the
clearance to it. Between Minicoy and Kollam, ship travel possibility is there from
Lakshadweep. That may also be considered.

With these points, I, in a way, support the Bill.

Thank you.
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Sqeude g foh Rd R 7 dH-9R gilftde amar g € | ta @t seicea itde gam a1sA
foram & foh Wen 321 ot gER 321 & Ty T Reder givm?

HON. CHAIRPERSON: Please conclude.

2t [frerra ga: # fi9-aR e & 1ot 919 9 e | e @itde J A SRe A fohet
&l AL far a1 fhdt & ary ga agaiT fohar, 99 AuTel 3R 9= & 919 @ | g9 31w,
ST 3R IR¥Y & UREAT & 1Y IS 3T I18d 8 | s chelsl o U Ui =gl g oy
AUl 3R I 8 | 519 3 g aeR ¥ gH M hl e Sadt af fafe sga Agayguf ghm f
Jg WS 3 AUTA & IT A 3 YT ¢ | TRAIGL i ¢aeIsel H 3 URYC I ShdH & 34feig gd
IGch TTY HehTeeT 6] e Fehd & | I8 TRI Tl ad g SITGT | 39 & J dieT a1 F AR aivaeT
th SR dgd I 8 I & | G U WU Y TeTdl g | 3MMfcehe 343 F oAen 348 Teh A
ATt T BIN? STl T <hl ot T ghift ? (eoae) affer &Y o f[Rafa g, 8= hr @
foafa grft, sish & oar ffT gifi? gg 39 2w 7 ugsd @ FRuiRa & | sdiferw a1 smuE 8 fh
SIYAt gA1d BRA & X ¥ 39 d<g ol Ulfaifead & MR R & ff dast &t a1 g1 iR
dfedcT ot @A T F, Hifch 3MMfEha-15 | fopddt +ft e, Refior 319 R &l It 981 8 dahelt
3R af gar grEe sresaR St & Tfau™ ol Surs WA &A1 I1Ed) §, @ IR SHar urdl &
SIe Ik HIGH St hl TER 8, B I4 TH g e &, §H Gehlaell Bl | 4=FaTg|

SHRIMATI SUPRIYA SULE (BARAMATI): Thank you, Sir. I stand here in support of
this Bill. I think, my colleague from the Treasury Bench has not heard the earlier
speeches. Most Members, who have spoken since the debate has started, have
specifically supported the Bill. I think it is an illusionary information that he has
received that people are objecting to this Bill. I think Sonowal ji, in his opening line,
has made it very, very clear that he is not making any drastic changes in the Bill. It
is just changing of name and the year. ?There has not been much changes in the
Bill? is what he has said when he opened his speech. So, my colleague and friend
Nishikant Dubey ji was under an illusion that the entire Opposition is in a very
combative mode against this Bill.

Let me with full humility say that the entire Opposition has always been in support
of this Bill because we understand that there is not any great policy change done in
this. Well, was there an opportunity to do it? Of course, there was. There is always
an opportunity to improve.

I would like to ask specific questions since it came from the Treasury Benches that
they have made it far more transparent than it was. I would like to know it from the
hon. Minister who in his reply explained while comparing it with the previous
version that earlier it was not transparent and today it is transparent. They gave a
small example that if it is one of the countries you do not want to work with or you



do not have trade with, and the goods from that country come to our country, the
country of origin would always be known and then we can take a decision. Since
this is a very serious policy comment which has come from the Treasury Benches, I
would seek a clarification from the hon. Minister what the status before was and
what it is today.

Well, in the entire global maritime trade and commerce that we are talking of,
India has a very large seashore from the States where the hon. Chairperson comes
from, Tamil Nadu, where I come from, and where Mr. Premachandran ji comes
from. We have a very big coast line. We, over the years, have all tried to develop all
our ports to generate more trade and more jobs for our people. Given the
economy of the country and the rupee where it stands today, import is something
that this Government should be very, very concerned about. As long as we are
exporting, we are in a very good position. But I am not sure what really are the
levels of trade we are doing right now.

I would like to bring a small point to the attention of the hon. Minister. Many
points have already been made with regard to new provisions to make ease of
doing business. The ?ease of doing business? actually was a global bank word. That
?ease of business? has even stopped. The Government is still using it selectively.
When it suits them, they say it is ease of doing business and we have done better.
There are some days when they say it does not even matter whether we are a part
of ease of doing business. But I have a specific question in this regard. Is there an
appeal authority? Now, they have made this change. What the hon. Minister is
saying is that it is becoming very transparent. Any Bill when you bring in, there
should be checks and balances.

Then, there was a comment in the Statement of Objects and Reasons. In point
number three, they said that the new provision is proposed to be incorporated to
empower the Central Government to issue directions to carry out provision of the
proposed legislation. What Mr. Dubey ji said about minor and major ports, I agree
with him completely. These are two completely different projects of State and
country. In cooperative federalism system of Governance, nobody interferes in
each other?s territory. But when you go into the international waters, clearly the
Central Government takes over. I mean every Government is aware of that. But
what I want to understand is how in this cooperative federalism have you
empowered yourself further? What is the difference? Because in your opening
remarks, there was not much of difference brought in. So, how are you



empowering yourself? What worries me is that most decisions that this
Government has taken has actually stopped cooperative federalism. Like in
University education, a lot of control from this Government has started interfering
into the States. So, my first concern is this. Are you again taking away power from
the States under some surreptitious way? So, that is my concern.

I would like to ask the hon. Minister one question. You have said that there is an
appealing authority. Now, who will be this appealing authority because of this
specific word that they are empowering themselves? I will give you an example
which has come in the newspaper. I can authenticate it. There was a company in
Visakhapatnam, which was importing shrimp feed from Brazil. It was coming from
Brazil into India. It came to Visakhapatnam; it landed with all the proper papers.
This has come in the newspaper. I can easily authenticate it. The Interpol told the
Government that there were drugs on this ship. Now, the authority obviously
seized it. After seizing, the company got a notice. For nine months, this company,
which is an Indian company, was battling. Both the Brazilian company and the
Indian company were willing to go through any tests. They had opened their offices
completely. They had denied everything and were willing for any inquiry. After full
nine months, the Government realized and gave them a clean chit. It is an
international company in Brazil and the Indian company is importing shrimp feed.
For nine months, this company got affected. They had to pay huge tariffs because it
was just parked there for nine months and their business collapsed for nine full
months. If they are large organizations, maybe they can afford it. But small
businesses which are trying to make India proud will not be able to afford it.

There is talk of Atmanirbhar Bharat. We are trying to do so many things to work for
betterment with other countries. What intervention will your Government do in a
time-bound manner? Nine months is a long period for that company. How can you
help or intervene? In this Bill, is there any provision if goods are damaged? When
goods get damaged, who will take ownership of it? The Government is going to put
their hands up and say, ?0h, the Interpol has told us, so we cannot do anything
about it?. Can we do it in a time-bound manner? There is so much technology
available now. Can we have a quasi-judicial system in a time-bound manner?
Anybody who has such challenges, it could even be real.

As Mr. Dubey mentioned, so many drugs are coming into India. My God, it is
actually alarming! And I think this whole House together should do something for
this fight against drugs unanimously. What would you do? Most drugs are not



made in India, they are imported. What are you doing in this Bill to stop any drugs
entering India? I think that is what we expect from the hon. Minister. Can you tell
us? Even regarding these things that are happening in the dark net, Mr. Dubey
mentioned that e-billing is not something that is practical or has been done. My
question to the Government is this. Even Mr. Premchandan mentioned, with so
much technology coming in, which you can call a disruption or you can call a help
to us, could we not have used more technology in this Bill? Can you specifically tell
us how you are going to protect the Indian businessmen in this? This Bill has to be
for our Indian people.

I urge you to seriously consider, if required, you can take all this feedback and
strengthen the Bill. We support it, even in the case it is. But we hope that you will
protect every Indian business because he or she or that company is India?s pride.
As you said, you are proud about India. We are proud about every enterprising
businessman in India who is trying to create and generate wealth and opportunity
for Indians.

I hope in this entire international game, no Indian gets compromised in the future
and you will take up ownership and lead from the front for the Indian businessmen
who are helping maritime commerce. Thank you.

SHRI ANIL YESHWANT DESAI (MUMBAI SOUTH-CENTRAL): Thank you, Chair.

Sir, I have gone through the Indian Bills of Lading Act, 1856, which has now been
changed to the Bills of Lading Bill, 2024. The previous speakers have mentioned
pro and cons of the Bill, but I think there is hardly anything to speak against the
contents of the new Bill, except for a few facts. I would like to ask the hon. Minister
regarding the very first point regarding Section 5, which says that the Central
Government may give such directions as it may deem necessary for carrying out all
or any provisions of this Act. Now, the Central Government has been there in the
Act as it is legislated in the Parliament. What is that specific Act or provisions where
Central Government will put intervention or play a role? This needs to be specified.
I think that the hon. Minister is giving his attention here.

Another thing is that in the speech that was given by hon. Nishikant Dubey ji, I
mean he came out with a lot of knowledge and I would say that he enlightened the
House about what a bill of lading was earlier, how the contract went, how the
improvisations have come and how specifically the best has come to everyone like



shipper, the ship owner and the consignee. Now, what are those provisions, which
he has mentioned? Can the Minister elucidate them while replying?

A bill of lading, as it was there in the colonial times, is a contract between the
owner of the ship and the sender of the goods, and the receiver of the goods is
also mentioned on endorsing that document. It is a valid document, and after that
the ownership used to transfer. Here, in the Bill it is only mentioned that it is only
main fact of the thing that rights and liabilities are transferred to the consignee
when the bill of lading is incorporated. Besides that, everything is there what used
to be there since 1856.

Whatever Mr. Nishikant Dubey has said that letter of credit and all that also stands
because here insurance plays the main role in the entire transaction. Insurance
claims which arise out of disputes between the consignee and the consignor and
the ship owner per se that whatever happens in between, that is in transit, for that
the entire transaction is covered under marine insurance.

I think that Gangopadhyay ji while speaking mentioned that multimodal contract is
also into operation of this Bill. Mr. Minister, can you shed some light on it while
replying to this Bill as to what kind of multimodal contract is covered? I am asking
this because this is from port to port and despite any other multimodal, any major
ports or minor ports are covered in that in the international waters and from there
onwards whether by road or by motor or any other transport is also covered in the
bill of lading. Are any specific articles or any sections meant for them?

Now coming to the export and import, we find that current account deficit is the
major thing. Our exports are not growing. Why are our exports not growing?
Maritime business is the main business by which we earn a lot of foreign exchange.
Now, why have we gone down as far as exports are concerned? The export policies
are not supporting or they are not conducive to the environment where the
exporters try to earn some laurels for the country or anything like that. Freight
charges, which have gone up are becoming detrimental to the health of the
maritime business.

As regards containers, I am just coming back to my State of Maharashtra. I am
coming from Mumbai. In Mumbai Port, in JNPT, if you see the congestion and the
kind of the business activities that are being conducted there, the infrastructure
itself has reached the brink of collapse. I mean, have we thought over it? How do
we go about it? When it is not sufficient or it is not in proper order, we have gone



for Vadhvan also. As my colleague, Arvind Sawant has raised a very valid point that
draft which was needed and the reclamation which was to be done in Vadhvan,
why had the sand to come from a different State, Gujarat? Why was it not taken
from the Mumbai Port itself? Can the Minister enlighten on this fact?

There is a lot of scope and a lot of potential for maritime business in India to grow.
Exporters are craving for that. But is the environment conducive to see that exports
rise and exporters are given that kind of momentum by the Government? I hope
that all questions would be answered by the Minister. Supriya Sule ji stated that for
the disputes which come in transit, the Central Government has a role to play. Why
is this delay? If anything comes in the way of growth of business for the exporters
and for the people who are completely dependent on that kind of business, will
their faith remain? What is the future for maritime trade? In this recent Budget, the
hon. Finance Minister has allocated some Rs. 25,000 crore for the maritime
business in India.

HON. CHAIRPERSON: Please conclude.

SHRI ANIL YESHWANT DESAI: That provision itself is not enough for the growth of
maritime business compared to the way it is conducted overseas. Nishikant Dubey
ji is comparing our four trillion dollars economy with the US, which has more than
30-trillion-dollar economy. If we have to match, can we go without it? If we do not
have that kind of infrastructure for maritime trade, where do we go and what is the
scope left for India?

Thank you.
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HON. CHAIRPERSON: Prof. Sougata Ray.

PROF. SOUGATA RAY (DUM DUM): Hon. Chairperson, Sir, I rise to speak on the
Bills of Lading Bill 2024. I don?t know why it has not been corrected to 2025. I have
a basic objection to the Bill. The Minister will remember that when it was
introduced in the House, I had objected to the introduction of Bill. I said it was
superfluous; it was not necessary. It is stated in the Statement of Objects and
Reasons that though the substantive aspects of the said Act continue to remain
relevant, being a pre-independence statute, it is imperative that the provisions of
the said Act are revisited without changing the substance or spirit of the Act so as
to bring it in line with modern legislation.

17.00 hrs

The Minister has said that it is the same as the previous legislation. This is
superfluous. I think the Ministry has no work, so they bring legislations
unnecessarily.

Before I speak on the Bill, I have a small request to the hon. Minister. He is from
Dibrugarh which is on the banks of the Brahmaputra mighty river. He is also from
the land of ‘lahe lahe?, which is in slow pace. Now my request is that you please
give your Minister of State, Shri Shantanu Thakur, some chance to speak in
Parliament. He is sitting every day, taking notes, but he is not getting a chance to
speak. He is from West Bengal and he deserves a chance in your Ministry.

HON. CHAIRPERSON: Please come to the Bill.



SHRI SARBANANDA SONOWAL: Sir, respected Member of Parliament is a very
senior Member. He should not hurt the sentiments of the people of Assam. This is
not good at all. We are equal to each other. We are together. We are always living
like a family. But why are you saying these kinds of words?

PROF. SOUGATA RAY: Why do you not give him a chance to speak in Parliament?

SHRI SARBANANDA SONOWAL: That is a different part. He is always getting the
opportunity. He is making the statement. From time to time, he is also taking part
in the different businesses. So, you have to look at it.

HON. CHAIRPERSON: Professor, you please continue.

PROF. SOUGATA RAY: Sir, now we have to consider the shipping Bill. We have to
consider the shipping industry.

The shipping industry has undergone terrific changes in the last 50 years. Now,
there are no more small ships. Ships are all container ships, and they are 2 lakh or
3 lakh tonnes. The bigger ships are oil tankers which bring petroleum from one
country to the others. Unfortunately, though we have a big coastline, 34,000 miles
of coastline which is more than China, but our coast is not indented, that is, there is
not enough inlands. As a result of which, we do not have big container ships
coming to our coast.

Sir, you are from Chennai. You know that in Madras port, you have to have
breakwater for maintaining the port.

We need deep water ports. Kochi is a deep water port, so is Vizag. Earlier, the
Government built new ports. In Mumbai, they built the Jawaharlal Nehru Port Trust.
Paradip was built by the Government. Now all the new ports are going to one
group of businessmen called Adani. New port in Vizhinjam in Kerala belongs to
Adani. The new port in Dhamra in Odisha belongs to Adani, and the biggest port in
the private sector is Mundra Port. The Mundra Port has the repute of maximum
drug seizures. That also belongs to Adani. So, we have a change in the total
perspective of the shipping industry, which I want to point out.

Now why is the Minister bothering about these small changes in the Bill? I spoke
during the introduction. I said it is not necessary. One bad point is that they are
making legislation and taking all the power in the Government's hand. They have
said, the Government has repealed the Indian Bills of Lading Act, 1856 without



introducing any significant improvements in maritime trade, except for centralizing
power under the Ministry of Port and Shipping.

The Bill says that the Central Government may give such directions, as it may deem
necessary, for carrying out all or any of the provisions of this Act. That means the
Central Government has overriding power. It is not democratic. The States should
have been given some power in the matter of ports. The shipping industry could
have some power. There could have been a National Shipping Council. That has not
been done. We must see how to develop our ports. We must build deep-water sea
ports. We must have big container ships; otherwise, we cannot compete with
China. People here speak of competing with China. We are not even five trillion
dollars in terms of GDP. China is 19 trillion dollars, and USA is 32 trillion dollars in
terms of their GDP. Where are we? How do we catch up with China? China has a
smaller coastline than us, but their Port of Shanghai has a huge capacity. We must
remember that we must hasten to catch up with these countries.

The Government having more power over the ports is not important. We must
encourage the shipping industry. We must encourage the ship building industry.
We must encourage the ship breaking industry. Unfortunately, we are falling
behind in all these things. The Minister is a good man, but he needs dynamism and
a 10-year roadmap and a 50-year road perspective as to how to develop the
shipping industry which has fallen behind small countries. See the Dutch; they have
the Rotterdam Port. It is equivalent to 4-5 ports of ours. The small countries have
big ports. We have not built big ports. I will request the Minister to take up the
matter of big ports. I have nothing to say against the Bill. But I will tell you that let
the Minister come to the Parliament with a more positive legislation, not this minor
tinkering legislation. This tinkering legislation can be done in the Atal Tinkering
Laboratory.

Thank you, Sir.
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| TR 37! dRg @ AN hch 41 foet afra at g At dhufaat & fog off ek forai &
forg oft a8 forer U o<t foet &1 urar @ 1 A colonial Bill was drafted assuming, of course,
that the large corporations alone would be exporters. Times have changed.
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surprising that they themselves could not bring this in.
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How much longer will a simple farmer have to depend on large exporters to send
abroad his goods? How much longer does he have to share his price of goods with



the middlemen? How much longer does he have to wait for the Government to
bring in provisions where he himself can go and export?

R GiTeR o1 SaTERUT A1d € ot dgi FAR Ma F e e Tor Her? 2, St SR Y @
FRAT ¢ | IF WA AU SR ohl TaRAUIE e ehl i I | {99 dheR 7 Iah SR 71g, 39
fg & g5 # ST o7 78 3R AU 1 IERERER e g & HRUT AR SR @R« g 7g | fAfT
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Y T 8, TTeTdll P el § | HE hl TeTd! T AT <t 3R AT WIS AT | Ig S9IRT heT 8
48 8 ggeT wam? 39 faa A snfdgem @1 i uifds 48 8 1 oPR dor 9 foha @
URIGIE e i FIAT FR A, if they go there and export it, then there will be a big
issue. Who did they go to? Should not this Bill have provisioned for these kinds of
incidents or similar incidents that common farmers, who are trying to become
exporters themselves, are going to face? The Bill goes on to vaguely talk about
empowering the Government to take decision for enforcing the provisions. What
kind of provisions? g9 foa &1 WRuw gg Jamrr T g o 39 9o ot ReuefieE & & fog
g & 3R ga= 37 MfasH 2 &d € | 9 foat Rvucficers =8t foran @ 1 39 foat &t ok Samar
PFciiche e hl hITAT X @ 8 | I would recommend to the Government that they
bring a comprehensive policy of integrating the Bill of Lading with temperature
tracking logger to ensure both importer and exporter get real time updates of the
quality of their shipments.

Moreover, a dispute resolution mechanism needs to be worked as simple farmers
like Sanjay cannot fight international disputes. This demand is most logical, and it
falls in line with the Hague Rules 1926 which set the foundation for carrier
responsibilities.

The fact is that we aspire to achieve two million dollars in total exports
encompassing both goods and services by 2030. But in reality, India only
contributes 2.5 per cent to the global seaborne trade.

We can only achieve our aim when our domestic policies are truly aligned with the
realities faced by new India and its aspirations, an India where the farmers dream
to export and compete with the MNC giants because they know that the world
awaits their arrival.

I oppose the Bill. Thank you, Chairperson Sir.
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document that serves as receipt, contract and document of title for goods being



transported. It is used to ensure that goods are handled, delivered and legally
transferred correctly. It is key to unlocking international logistics.
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Fied gRar g, dda 112 fhetHiex @1 @ | Ui g 99 # 1500 geRIR | &1 8T ¢ | I foIg
MFRe W &, MRIN< &= & | ARG W A=A a9 @ 2, AeE-AnTR TP E1sd @t oft
FAfRfaE & S W 8 | diezds i AfeRfadl dar gift, St THg ok At ot off et | 3Tk
d8d HERIE TR A, AH-R q& H3it adg Sft 3 et Jag i aiwon & & | 35k fog 7 I9em
UgETe ol g foh SacTuHe agd deil € g4 dretl g | UTeteR folet & GaRaid oft o g1 ¢ 1 3 g
TAgHe 3R 9h-Tdigde e 10 G & HUR g4 dTell gl

urereR 7 gsfigaret gRar 8, ast & <t 75w %1 g, vHuagHs 93, Ui agd 98 dum wR gidt
2 | Gifichear gRT Sit 789 Gar gid 8, i 8, Sl 8, Ty 8, I oy 39 ooy sife afm
fae o1 Hg 9gd ST wifad g | il IR fthaRAd a8l W 8, St 31U SfAehRY a1 TRer
Ed & | g IR YIhR 7 I8 a1 I § 3R hrdht asyre dar gon & | fherAd |iemset &t iR
PR iR 3ifdes TReToT g1 AIRY, ITeh! et a1 Iy | @ S §ie &d 8, I foIg Sk
Tie o gd 31 a1fey, e foh & 9 A & fORfRiT ane urdat | Agemst & SifdaeRt ot TReror
off gAY TRPR R T & | 3T Y fhad Ae 8, Teisi A & Arens 9 Y fhiRi gt 8, 3Tah
IR # g4 ofk T TRyl St yu ufddies durR gid €, Sit 9t afct 991 arell 8§, 9 fog
dlexu=dt 8, BTl 8¢ dch I g4 arten 8, g forg w@iv, 39 & m1emm @ ofk gmeie & Aregq @
St U wfdsee UR 99 aTt &, s g 9 7 A the @ et €, 9 grek Y | greR
& SR T8+ it dl GXT hieel gH YU Uldeeeh 4R & & UTdT | el ORI hrthl AT |
gidt &, STept oft 81 TGS oheAT Ty | e uRRar, St oneft gures aid @ srhae ghm, a8
3R §H SchST & UTGH, df IR T & fhaRAT ot STl STt ghft | St AU &ic SR gH &
qTaT, 39 W SHUIGH ¢ gert ariairst! Jgit dt chrthl STessT UTe T |

FIhI IR SIEieT dht f3dis §, af SigheT g/ aqart a1fgy | fharA &t ik shies @RS gfied
1fgy, I T oft UTau™ gAY TRPR R Wl 8 | FHIh TR e TRar & St i &, a8i |
aret 10 Y, 12 df urg 3R A[ue @i & foig sl IR ST Tum & o 3g &, at ag +t agd
ISt 919 € | AR [afdT ded St 8, St uwifad gRan 8, IFeh! TR AR ffE deef sR g
TG dt R =TT @ gAR fhiir a8 &Y 34t i1 St AR it faafea sthere 8 @ 8, 3 Sl
FH ¢, ITH diked YRAT & IR FTaT fadst gaegs fhy S0 | R = @ gl R SR STt
fopfir iR fasyrg Ger ghm | IR =T @ 3 o1 o faeay offts «fe o §, 39t & @ria




AT g | e WE fefegere thi Ef3ar urerer 8, 39 It amRer R fhard+ Iqahr @rd
FAE |
ggarg |

SHRI SELVARA] V. (NAGAPATTINAM): Respected Chairman Sir, Vanakkam. Thank
you for providing this opportunity to speak on this maritime business Bill called the
Bills of Lading Bill. It is my duty to say some suggestions regarding this Bill. There is
a proverb in Tamil Nadu. ?Thiraikadal Odiyum Thiraviyam Thedu? which means we
should venture out to foreign nations situated across seas to seek wealth.

My fellow MP and dear friend Dr. Kalanidhi Veerasamy quoted the lines of
Mahakavi Bharathi. I too want to quote those lines.

?Vellippanimalai meethu ulaavuvom adi-melai kadal
muzhuthum kappal viduvOm.?

The meaning in English goes like this. ?Let us roam across the snow-covered silver
mountains- Let us send our ships across the seas of the western countries.?

Similarly, we have a great history regarding participation of Tamils in the freedom
struggle of our country. Shri V.0. Chidambaram Pillai, the first Tamil to own a
shipping company in India, and his sacrifices during the freedom struggle are
adorable. It is said that there were three flags, the flag of the Congress party, the
flag of the Communist Party and the flag of the Indian Union Muslim League flying
high in the ship operated by V.O.C. Such is the great and historic background of
Tamils. I therefore want to provide you some suggestions regarding this Bill. I have
some innovative suggestions for ensuring India to be a robust and strong economy
(i) Improving the digital commerce platforms; (ii) Creating and improving e-
commerce platforms providing the best connectivity between the Producers and
Consumers by using India?s biggest IT sector; (iii) Strengthening the maritime
trade; (iv) Concentrating in providing an improved shipping connectivity with the
international centres of trade, particularly ensuring transportation of high value
products such as drugs and technology; (v) Encouraging innovation in technology;
(vi) Encouraging high technology in production by providing incentives for research
and development activities in the fields such as Renewable energy and
Biotechnology; (vii) Providing subsidy to Start-ups and SMEs besides simplification
of Government policies as well as tax exemptions; (viii) Providing infrastructure
development for economic development in two-third of the Cities and attempting



to reduce regional imbalances; (ix) Improving the National Distribution network
and its capacity by setting up equipment manufacturing centres in the less
developed areas; expansion of trade through different measures by supporting
innovation; and (x) Giving impetus to economy by way of encouraging and
ensuring competitiveness in the world arena. These are some of my suggestions.
Similarly, in my Nagappattinam Constituency, during the period of Cholas, there
were large scale trade with the world countries. We have had direct trade
connections with Sri Lanka. I urge that the existing harbour in Nagappattinam
should be developed. Particularly, the ship transport is being operated between
India and Sri Lanka through a company named Subham Carriers. This travel service
should be improved upon besides starting freight carrying activities between India
and Sri Lanka. Consultative meetings are being held in this regard. Particularly
there is a demand for deepening this harbour. For air transport, 5 per cent GST is
levied for economy class and 12 per cent GST is levied for Business class. Whereas
18 per cent GST is levied for transports through ships. In order to improve trade
through shipping activities, I urge that the GST should be brought down to 5 per
cent. I urge that the Nagappattinam harbour should be deepened by 5 metres and
an estuary should be developed there for a length of 300 metres. Our Hon Chief
Minister of Tamil Nadu Thalapathi Shri M.K. Stalin visited Nagappattinam district
recently. He expressed concerns about the difficulties faced by fishermen of Tamil
Nadu. During last 10 years after Union Government came to power, 3,656
fishermen were arrested by the Sri Lankan Navy. As many as 611 boats of
fishermen were confiscated by them. There were 736 attacks by Sri Lankan Navy on
our fishermen. What is the action taken on these incidents? How the fishermen of
Tamil Nadu are looked upon by the Union Government? Whether they are seen as
fishermen of Tamil Nadu or fishermen of India? Is it not Tamil Nadu part of India?
Why is this partisan approach from the Union Government? This should not take
place. I accuse the Union Government for taking forward hatred politics and
partisan approach. In order to find a solution, there should be talks with the Sri
Lankan government and every possible action should be taken up by the Union
Government to protect our fishermen.

I once again thank hon. Chairman for allowing me to speak on this Bill. Thank you.

oft st WA (4RE) : TUfa wEled, # oSl 39 9+ H dg4-ux fagdes, 2024 R 99f Hed
8U WHR & R0 R U FHTATEHT UKId AT d1gaT g | I8 foe siarighy gt @R #
3 g1 SEaTdl, HTeTaTe- Iasiidl & Tae & §o Agayul Taeri ot Jaifdd edr § | 9% &g
grgy™ 88 &, Oed syl @, Ay ®u @ St 8¢ @R §, @ smard iR Fafa & &5 |




gTfad gt ofR ey oft gerfaa gt | 91 uer & areft dier 3@ & iR A w3l Sff A 59 39
fadae at uxga foram o1, o IgiA ot gl o T fady ILeal st A gH T A8 Mg € | gy
1856 ® Ig fadge 31T U1, 39 dIc 39H ohig WY URAd Aal hdl | I8 hg (b -1 didel A
R IR g | M 4T fAdaes 1 dhaet It S&ell 8 | 9k Uy J U4 $8 @ I&ard
g1 foram 8 | SeRofiy gdf St 98 SIR-AR & Ui Y T=f R B 9 fh TR & GRulE R g1
Ueha! STT TGt 8 | 31U s SR =4t i, fSien fopar, Afch a8 81 Iar & e @9 Taruld W,
U @Y Afdd & gRT Jifeld TARUIE R & R-IR 79 &1 el off I8! 87 ST 39 WR off
It T e @ 3 | 31U Gg4-U § Tl & HI & 3HsHe AU § | 39 dgd Al &
Jopa a1 faere @ Geifda qaf o1 gy dhad gfafSied aiés & ot foear somm | g9
fRUiRa = &Y ufthar Sifeet g Gard! & | 399 s IR B AURAl &t St g Gavd! § |

g9Ufad Fgley, IRy T SAUR # Tereudr &l il 8 | SIaRiEy @R & gfeemtor & 3
WY dt g8 fAdue gt kg 8 Uy T8l ¢ | Oy TR W 994 AR # &g 39 A SHeT-3HelT
fAaw ok victenre A 8 | T 39 fA9ge d TR A YRd & Ay «ld we feem qu & g, arfh
SR T AR # R} yhR Y Al Raepa 3= 7 817

ggfaRur & gfeior @ 59 foct | g urau™ 781 € | ST & gAY # g9 UhieRvr W& Hi a1
TR @ ¢ AR I & 3fdeh HIYhdT 8, I WAR A 39 Ig4-Ud H Iqh! fdegpal ToRaST
fhar 8 | R WER 7 ATAdTed 9 J&ifdd uguur g 3 gafaroftg uvral R faar forar 82 e
SUH ohls UTY ¢ STt THg! TR o YIIERUig UHT i FRifd s Toh? 37<aT gidT foh TR
gqah forg ff o Ta Fedt | il & SifYeRT di s 8 @ ¢ | 39 foa & Arearg e
¥ S[e Yffenl & HfARRT T P WE Iooi@ el & | Ig &3 ARGl ANl chl ASHIR UG T 8,
AAfch I7ch SIfARRT T YRET IR Dl 31 g -I6! hl T & | oRIT TRAR = 39 & & Al Hi
AT R & g g e ISMAT 87 # ThR I IMUE AT ATedT § foh 39 fAdaes d smaaeh
guR fhy <Y, difes g8 gaR amuiiRes 99ar 3R sifie ot & g Top Ire 3R 99 3/aiR
U &R | Goh dgd QRHT A4l Siigl AT TR il oft | GASIY TR A 7El Sigh uRate T W)
$o &M W YF AT UT | §ARI ThR 8 77T g foh 71 Siigt uRAeH R TR & IF |
AR IR USRI H PIg UIE Tl §, 3R ARGl ol et al g bl g fob hig Ul IR T 3R
fogr @t oft e ST | Ot At &t Sifsy, o aid &9 SIe | afe Oié e at SR U &
foram, et ok sifAeRl @t oft sTerT @TeT A |

quTafa Agled MU g3t 59 foel UR et a1 Hienr {4, # SMTUhT TR Uehd & §Q 37Ut a1
AT Rl § | Igd-sgd g=adrg |

SHRI SARBANANDA SONOWAL: Respected Sir, today, I am thankful to all the hon.
Members of Parliament who took part in this particular discussion on the Bill.

I would especially like to thank S/Shri Hamdullah Sayeed, Bibhu Prasad Tarai,
Pratima Mondal, Kalanidhi Veeraswamy, Alok Kumar Suman, Sribharat
Mathukumilli, Virendra Singh, Arvind Ganpat Sawant, Ravindra Dattaram Waikar,
Bhaskar Murlidhar Bhagare, Captain Viriato Fernandes, Abhijit Gangopadhyay,



Maddila Gurumoorthy, Adv. Chandra Shekhar, Pradeep Kumar Panigrahy,
Sachithanantham R., Raja Ram Singh, N. K. Premachandran, Nishikant Dubey,
Supriya Sule, Anil Yeshwant Desai, Darshan Singh Choudhary, Sougata Ray,
Hanuman Beniwal, Vishaldada Prakashbapu Patil, Hemant Vishnu Savara, Selvaraj
V. and Anand Bhadauria. So, I am thankful to everybody. With your limited
understanding, you have expressed your views on this Bill. But let me tell you one
thing.

AR 0 & SeRfard) Aar, g & qad Al AT gumES R A6 St & s & 9eR
R & foIg 31meT a1 H farenrg & Rt # S1ar Genfad glene ot g3 8 | Y He URH S1erviiy
gyEa St A Ry &, R, weend ok eiammd, 3¢t Aifa & smar W sy @bt A g R R
dfSifea Rt ofik wgAfRrae Rem arr mar | 38 asig € et 37 faard & It wR st &
T o g | TSl SN Ig foret o ¢, 98 f9er 168 9 QR 8 | Uk QR el B, 9 g
fafesr o1 o1 o1, I wrerEE F SHAT-S1enT A A I A & IFUTRA FHITA-IGRAT U Hl |
3TST g Tdaar et 78 a¥ gl Y § R 76 av Rufecten g1 & Ard Ragié el 8 1 39 &
Wg | GehT Jg! AFAT 8, B URANI I Tg! WA g foh 87 Wdo VR &l Sl hawAT AR
A | 3RS siege & Rergde ok Rdier & forg a8 R e man & |

39 fodt 7 gaR S oft Rhgicsd §, @aR TR 3R hikaR, Tft Wb giesd & Ty e g
e & 918 3R ST e Taué g, 9t & O1y e waf o & 91e 39 foa &) 39 ®u §
3T AT & GHET AT 7T 8 | 39 ol aht g0 Al = fRretivers fohar @, difeh Sa Sfs e S s+
d S Wk gicsd 8, SIh! U B hig hidA18 7 8 | 38 WY Fiel-5 T hg GRBR i
SRRAE 3 e & foig ot off oifdse w@r mar g, 39T g deg I8 g fh gAR S off
Wangieed ¢, 4 fordt oft grera # Riqena & 71 U2 | o7 anyfiies Sd @ ofik 21 ot 8 | Jigd

gU Acioiet 3R uRfRAfT & a1y gepraelr &d & g snyfAs s sgawn gar fag sgd
3TEGh § |

g9a oy U wERwes Rege g | 31 ard il /4 sieka & farfaes, to facilitate the

stakeholders properly, we have to make the provisions. That is why this clause 5

has been brought.
1.41 hrs

(Hon. Speaker in the Chair)

ey Sft, I3 ST 9ara Ry g 8, It fgue @ | oy AT ot Siuch daTel! & Siare &
9rgar g | ot ¥s¢ St 3 Carriage of Goods by Sea Bill & sR # Icci@ fowam o1 | 7 &g
gt g, this Bill being discussed is the Bills of Lading Bill, not the Carriage of Goods
by Sea Bill. The Bills of Lading Bill relates to the transfer of rights of suit and
liabilities to endorsees and consignees of the bills of lading.



St ufer et St el STt FaTet o1, # IFent Sfare T =g g | The power of the Central
Government under clause 5 is limited to issuing direction for carrying out all or any
provisions of the Bill. This power is an enabling provision with respect to earlier
provision of the Act. The Bill does not seek to slash any existing provisions of the
Indian Bills of Lading Act, which have been substantively retained in the Bill with
simplification of language. Therefore, the Bill will not result in investor uncertainty.
Since the Bill only relates to the transfer of rights of suit and liabilities to endorsees
and consignees, it does not relate to regulation of court and does not exclude
State. 31Tuch 791 § Sit 2fenr oft, & I 2fenT BT AT $ T E |

1. AT Sit Al S Farer o1, 39 FaTel & STared # # g1 drgdl g, the Bills of Lading Bill
will not result in legal recognition of e-bill of lading. The Bills of Lading Bill does not
provide any legal recognition to e-bills of lading, which will require a detailed
framework. aTg8-h~ceH Sl SERd 8 | AR ! AT 8, dl Wehglead o 1Y hdce
T ¢ | IEL, HIsAY oh ot ot S g, Iah a1y fedar # Taf st gt | 59 |7 o=,
a9 sqeh! 34t @@ @ & SQ as it is evident from the current legal framework in
other common law countries, such as Singapore and United Kingdom, that have
come up with a separate legislation that provides for the legal recognition of e-bill
of lading.

As regards the question raised by Shri Virendra ji, the Bills of Lading Bill only relates
to the transfer of rights to suits and liabilities to consignees and endorsees. It
neither relates to the contract of carrier between shipper and carriers nor does it
relate to safety of vessels. Therefore, issues such as insurance and freight are not
relevant to this Bill.

As regards the question raised by Shri Arvind ji, the Bill under consideration is the
Bills of Lading Bill and not the Carriage of Goods by Sea Bill. He also repeated the
same question.

As regards the question raised by Shri Gurumoorthy ji, the Bill does not relate to
major ports for which other statutes exist.

As regards the question raised by Shri Sachithanantham ji, the bill of lading only
relates to the transfer of right of suits and liabilities to consignees and endorsees.
It neither relates to the contract of carrier between shipper and carriers nor does it
relate to safety of vessels. Therefore, issues such as freight are not relevant to this
Bill.



As regards the question raised by Shri N. K. Premachandran ji, it will bring the law
out of their pre-colonial mindset. This was the argument. Also, some new
provisions have been added which are important for the smooth implementation
and enforcement of the provisions of the Bill which did not exist in the 1856 Act.
This is in line with the modern legislative drafting practices which will lead to
smooth implementation of the law. The power of the Central Government under
Clause 5 is limited to issuing direction for carrying out all or any provisions of the
Bill. This power is an enabling provision with respect to only the provision of the
Act. It is limited to the provision of the Act. Devising a detailed legal framework and
overall architecture for recognition of e-bills of lading needs a wide range of
consultation, which I have already said.

As regards the questions raised by Shrimati Supriya Sule and Shri Anil Desai, the
power of the Central Government under Clause 5 is limited to issuing direction. As I
have already said, recognition of e-bills of lading needs a wide range of stakeholder
consultation. The Bill deals with specific aspects of rights and liabilities emanating
from the transfer of bill of lading to a consignee or an endorsee. The bill of lading is
a legal document and not a contract. It is only evidence of a contract, not a
contract. The rights and liabilities provided for are not directly emanating from the
contract, but from the transfer of the evidence of the contract. Therefore, the Bill
does not contain any provision on dispute resolution or appellate mechanism.

As regards the question raised by Captain Viriato Fernandes, the aspect of shipping
and carriage of goods by sea are governed by other statutes. Merchant shipping is
governed by the Merchant Shipping Act, 1958. Ports, State Maritime Boards, major
Port Authorities are governed by other statutes. This Bill only relates to bills of
lading. The provisions of the Bill are not subject to the quantity or nature of goods
being shipped.

These are the responses as you wanted to know from my side. For your
information, let me tell you that this legislative reform is giving a very important
boost to the stakeholders, particularly those who are involved in this particular
maritime trade because we have to create an ecosystem which will provide an ?
ease of doing business? environment. If they have the clarity of the legislation, they
would definitely put their effort in with full confidence. That is why the hon. Prime
Minister's vision is always helping the nation to grow faster, and whatever reforms
have been brought to the country in the different Ministries. In my Ministry, if I
want to glorify the success story, it will take hours. Since 2014, there are initiatives



taken such as Sagar Mala Programme, Maritime India Vision 2030, and Amritkal
Vision 2047. In every sector, you have seen what exemplary initiatives under the
hon. Prime Minister's direction and vision are taking place. As a result, it is giving a
lot of boost and also contributing to the faster growth of our economy.

I just want to cite one example in the national waterways. Up to 2014, let me tell
you one very exciting example. This particular Act was enacted in 1986, and since
then, up to 2014, there were only three operational national waterways in the
country. Although there were total five, operational were only three. As a result, the
kind of infrastructure growth and the development of the national waterways,
whatever effort during that time the respective Government took was meagre.
Only Rs. 1,480 crore were spent, but that is almost from 1986 to 2014. You just
count the years. In the last 10 years, you will see the total expenditure in this
sector, for developing infrastructure facilities in the different national waterways, it
is more than Rs. 5,000 crore. Till 2014, the cargo handling capacity was limited to 18
million metric tonnes per annum, but in the last 10 years, it went up to 133 million
metric tonnes. So, that is the story of growth and success of this particular sector.

Look at the shipping and port modernization, mechanization, and digitization in the
port sector. Now JNPA has improved its capacity for container handling up to 10
million, becoming the first container handling port in the country to attain this
particular level of success. This is happening only because of the hon. Prime
Minister's vision. There are many other ports coming up like Paradip and Kandla;
they are all going to become mega ports because of the cargo handling capacity
increasing at a very fast pace. Of course, there are private players. Vizhinjam Port is
also coming up. These are there in the private sector and in the public sector. There
are ports run by the State Governments and the State Maritime Board everywhere.
This success story is now creating special encouragement for the people of the
country, and they are generating confidence in the mindset that yes, this country
will become self-reliant, 7Atmanirbhar Bharat? by 2047. No doubt about it that it is
going to be one of the top developed nations in the world.

Thank you.
HAHHRT ede: U I8 8

?for forelt aga-us & Mifad uRfA dor fohelt aga-uar & gsiferd! & arg 7 srfdert ok It
giREl & sfarur, 98 ag+-ua # aftfd #re i Jufa arfS a1 gsifehdt g7 & oot dwrd
T 3R ITY el fawdl ol Iuae T aTet f[dekaes R foaR fopar s 1?



TdTe i Gl |

AT 31ea8T: 31 T fAdae R @ugaR faar el |

CLAUSE 2 Rights under Bills of
Lading to vest in

consignee or endorse

AT Jeget : Ul ST I S, T STY HRMeH ST 3 U AT d1gd 87
PROF. SOUGATA RAY (DUM DUM): Sir, I beg to move:-
Page 2, forlines6to 11 ,-

substitute ?2. Every consignee of goods in a bill of lading or every endorsee of a bill
of lading to whom the property in the goods therein mentioned refers shall pass to
any individual or entity named as the recipient of goods or anyone who has been
legally transferred ownership of the bill of lading through endorsement, essentially
giving them the right to claim the goods therein mentioned, shall be subject to the
same liabilities in respect of such goods as if the contract contained in the bill of
lading had been made with such consignee or endorsee.". (3)

AT S7egel @ 3 | U, WNTd I gRT @S 2 H UKJd S H=AT 3 hl 9T & GHET AdGH h
fog w@ar g |

Gne A & foIq am Tar gt Sriehd g3 |

AT 37eel : Ust I8 8

? o @z 2 fAdaes o1 s 1?
e EEtepd gail |

Ge 2 fadue & St feam |

T 33 6 gy A Sig ffw mu |




CLAUSE 1

AT ege] : A1 HA it SR ST 2 UEdd o |
Amendment made:

Page 2, line 3,-

for "2024"

substitute "2025". (2)

(Shri Sarbananda Sonowal)

AT 3108 - U I8 &

?foh @ 1, Tur Gfdd, fAdaes o1 oFT & 1?

UdTd Wiehd g3l |

s 1, g1 GMied, fodus d Sits feam man |

ENACTMENT FORMULA

AR e : AR HAT Sff He ST 1 Ugd e |
Amendment made:

Page 2, line 1,-

for "Seventy-fifth?

substitute "Seventy-sixth". (1)

(Shri Sarbananda Sonowal)

AFHIT e U T8 &

?for srfafaawe g, gur gifdq, fadaes & e e 1?

Short title and

commencement



TdTe i Gl |

st g3, gur Gifdd, fadue | Site fear i |
UdTeHT 3R fadae a1 gv1 9 fadaes # sits fiw g |
AT srege : [RfAewia Sh, T T $© wHeAT Ted 87

1. fAfrema g (Mgn) : A sreger S, A UuE w@Et S & Aga | Rt dee 7 g3t
& fhar g, 39 fog H3it St a=iare & ur= ¢ | Afs foer & gf Riedfied §- Amfae ofik 9i4-

AMRATSTA | UM AF-AMATS g 3R i AMATT 8 | gaR Fgi Ht el dex IF & dR W
FREE & ATEIST J Yoh AEIAISH ga T & | 7oft it o & # oft sgrqs 14t & ofk uget & agf
fffT gt & & | orgm & off Uk AR Hise &9 99 @M & IR AU R e A g9 39 e
Fi Afdm FRAfAE ¢ arg | F3ft St Farg foh sgIga ik AEsriST o1 STt A Aied &9 8, 98 hd
Joh ST 8l ST | STk STeATaT AMIRATE 3R AT FNIRATSA hl g9 b deb AfeT foad &
G TR UTUI?

AT 31eh8&T : 3R Ig T =g, a+i!

oft gat-e GiHare : A= sree i, A [fReid go St A S off smug foea ¢, I fajiy
Y F T @M ST |

18.00 hrs

AT 37e8T : AT T3t St UdTa e foh g7 SR fadaes aika forar smo |
SHRI SARBANANDA SONOWAL: I beg to move:

?That the Bill, as amended, be passed.?

AT 3remer: U I8 &

?foh faees, gur d=nifdq, uiRa fear ste 12

UdTd Wiehd g3l |

AHHIT 31edel : 99T chl shiddTe! HIAAR, @i 11 AT, 2025 bt UTd: 11 &<t dab & fog wfia
CARCIGICE

18.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock



on Tuesday, March 11, 2025/ Phalguna 20, 1946 (Saka).

16.58 hrs



